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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 31/2015(WZ)

Chetak Co-operative Housing Society Ltd.  ....Applicant

Versus

State of Maharashtra & Ors. ...Respondent(s)

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.12
- BMC IS AS UNDER:

I, Shri Suresh M. Ahuja; Occupation - Service working as Assistant
Engineer with Brihanmumbai Municipal Corporation - BMC, the
Respondent No. 12, having office at Dy. Chief Engineer, (Building
Proposal), Western Suburbs-I, Hindurhidaya Samrat Balasaheb
Thackrey Municipal Market Building, 7th Floor, Vrindavan- 3,

MMRDA Colony, Poonam Nagar, Off JVLR, Jogeshwari (E), Mumbai-
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400 093; do hereby state on solemn affirmation as under as per

available records with the office:-

. 1 say that, 1 have perused the copy of the application and
compilation filed by the applicant and I have also perused the office
records. I have made myself conversant with the facts of the case
and am able to depose on behalf of the Respondent No.12. I am
filing this affidavit in reply thereto as per available document.

. At the outset, I deny each and every contention, averment,
submission which is contrary to what is stated herein below and
the averments, contentions, submissions which are not specifically
denied shall not be deemed to be admitted by reason of non-
traverse.

. I say and submit that; In this case, a proposal was submitted by
licensed surveyor Shri. Sailesh Upshyam of M/s. of ARS Consultants
on 06.02.2006 on behalf of his clienti.e. M/s. Sandhu Developers.

. The said proposal was scrutinized and the 10D was granted on
24.02.2006 for proposed building comprising of Basement for car

parking + Stilt + 7 upper floors + 8th Floor as Refuge Area + 9th to
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13th Floor in lieu of balance plot potential + admissible TDR by
counting Staircase + Lift Lobby area into FSI and by demolishing
two number of structures namely Poonam Bungalow (Ground
Floor) and NGA Bungalow (Ground + 1 upper storied) thereby
retaining the remaining structures on the plot under reference in
the said application. Hereto annexed and marked as Exhibit 'A’
is the copy of application.

5. The 1.0.D. was granted in favour of M/s. Sandhu Builders, C.A.
(Constitution Authority) to Chetak CHS Ltd.; during the said 1.0.D.
report, another document mainly the consent terms and the power
of attorney granted by the members of the Chetak CHS Ltd. in
favour of M/s. Sandhu Builder; it was pointed out to arrive at a
permissible built-up area.

6. Further it was informed by the developer to office Respondent No.
12 i.e. BMC; that ownership of the entire plot is vested with Chetak

CHS Ltd.

As per the said letter, the developer has stated on Stamp

Paper of Rs.300/- that the
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a) NGA and Poonam (i.e. existing bungalows on plot under
reference) are allowed to demolish original bungalows and

load TDR available on the entire plot owned by Chetak CHS.

b) Chetak CHS granted NOC to M/s. Sandhu Builders to load
TDR available on the entire plot owned by Chetak.

c) NGA and Poonam have granted development Rights to
Sandhu Builders.

d) The above compromise was reached after filling the Writ
Petition and Consent Terms before the Hon'ble Bombay High
Court. Hereto annexed and marked as Exhibit ‘B’ is the

copy of letter.

7. On perusing the consent terms and registered POA and the Deed of
Rectification which was subsequently executed, the IOD was
granted on 24.2.2006 for proposed area 10439.53 sqm. and
existing area admeasuring to 9222.88 sqm. for building comprising
of basement for car parking + Stilt + 7 upper floors +
8th Floor Refuge Area + 9th to 13th floor in lieu of balance plot
potential + admissible TDR by counting Staircase + Lift + Lift Lobby

area into FSI and by demolishing two number of structures namely
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thereby retaining the remaining structures on the Plot under
reference. The plans were restricted to 0.75 FSI as the PR cards in
words were not submitted then.

The plinth C.C. was granted on 22.06.2006 up to top of basement
as per LO.D. Plans dated 24.02.2006 also various concessions
involved in the proposal are already approved by the Competent
authorities i.e. MCGM vide MCP/9158 dated 06.09.2008. Hereto
annexed and marked as Exhibit 'C' is the copy of approval of

concessions.

. Further the.amended Plans were approved on 03.10.2008 for

proposed area 13571.51 sqm. By retaining existing BUA 9222.88
sqm. consisting of two level common Basement for car parking &
Stilt for both wings + Wing A comprised of 1st to 19th upper floor +
Wing B comprised of 1st to 5th upper floor in lieu of balance plot
potential + admissible TDR by claiming Staircase + Lift + Lift Lobby

area free of FSL

10. Thereafter further CC was re-endorsed on 06.10.2008 upto top of

basement as per amended plan dated 03.10.2008. Further CC was

)

21784
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granted on 24.10.2008 up to the top of 3rd floor of Wing A as per
amended plan dated 03.10.2008. Further CC was granted on
19.01.2009 up to the top of 6th floor of Wing A as per amendeci
plan. dated 03.10.2008. Further CC was granted on 20.06.2009 up
to the top of 14th floor of Wing A+ up to the top of 5th floor of Wing
B as per amended plan dated 03.10.2008. Hereto annexed and
marked as Exhibit 'D' is the copy of Commencement
Certificate.

Meanwhile, the developer has appointed new architect Shri Vasant
Thakur of M/s. Gajjar & Associates and he has submitted his
supervision memo in the said proposal. Thereafter further CC was
later granted on 15.10.2009 up to top of 15th floor of Wing A + up to
top of 5th floor of Wing B as per A.P. dated 03.10.2008.

On resignation of earlier architect, another Architect Shri V. K. Chari
of M/s. Chari Consultants has subsequently submitted his

supervision memo in the said proposal on 19.01.2010.

I say and submit that; earlier, the plans were restricted to 0.75 FSI
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submitted a PR Card in words bearing CTS No.C/1382 with area
correction on the higher side. The Architect has also submitted the
Collector's order for area correction. Hereto annexed and marked as
Exhibit 'E' is the copy of Collector's order.

Later, amended plans were issued on 21.01.2010 for proposed area
13571.51 sqm. and existing area 9222.88 sqm. consisting of two
level common Basement for car parking & stilt for both wings +
Wing A comprised of 1st to 19th upper Floors + Wing B comprised
of 1st to 5th upper Floors in lieu of plot potential + admissible TDR
by claiming Staircase + Lift+ Lift Lobby area free of FSI for revised
plot potential (i.e. For a total BUA of 22794.39 sqm).

I say and submit that full CC was granted on 22.01.2010 up to the
top of the 19th floor of Wing A+ up to the top of 5th floor of wing B
as per approved plan dated 21.01.2010.

I say and submit; further concessions involved in the proposal are

approved by the competent authorities vide MCP/9585 dated

31.03.2010.



17

18.

19.

1732

Later, the amended plans were issued on 04.05.2010 for proposed
area 13571.51 sqm. and existing area 9222.88 sqm. Consisting of
two level common Basement for car parking & stilt for both wings
wing A comprised of 1st to 19th upper floors Wing B comprised of
1st to S5th upper floors in lieu of plot potential admissible TDR by
claiming staircase + Lift Lobby area free of FSI for revised plot
potential.

Further full CC is now granted on 07.05.2010 up to the top of the
19th floor of Wing A + up to the top of the 5th floor of Wing B as per
A.P. dated 04.05.2010. Hereto annexed and marked as Exhibit 'F' is
the copy of approval of concessions.

Finally, the amended plans are issued on 11.05.2011 for proposed
building consisting of two level common Basement for car parking &
Stilt for both wings + Wing A comprised of 1st to 19th upper floors +
Wing B comprised of 1st to 5th upper Floors in lieu of plot potential
+ admissible TDR by claiming Staircase + Lift+ Lift Lobby area free

of FSI for revised plot potential. (i.e. For total BUA of 22794.39 sqm)
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20. Accordingly, full C.C. up to top of 19th floor for Wing 'A"' was re-
endorsed by the office of the present Respondent No. 12 on
18.05.2012. Further the Architect of developer has applied for
Occupation Permission on 23.03.2016. On receipt of application
from Architect, the office of the present Respondent No. 12 has
requested concerned Architect vide Building Completion Certificate
(B.C.C.) refusal letter dated 21.04.2016 to submit NOC from MOEF
for environment clearance. Hereto annexed and marked as Exhibit
'F' is the copy Building Completion Certificate (B.C.C.) refusal letter.

21. As per the notification of MOEF dated April 2011 the clarification
was sought by the applicant for the requirement of MOEF clearance
for BUA area larger than 20,000 sq.mt. L.S. has submitted copy of
letter from MOEF dated 15.11.2017 addressed to Hon'ble MC under
copy to M/s Sandhu Builders regarding applicability of MOEF
Notification SO (E) 695 dated 4.4.2011 clarifying the date of
applicability of MOEF clearance and further clarified that definition
of BUA area to be taken as per Building By-laws of DCR by the local

Authority for projects approved and sanctioned prior to 4.4.2011.
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This has further been clarified by MOEF office memorandum dated
7.7.2017 and as in this case full CC up to full height is granted on
22.01.2010 for BUA of 13178.65 Sq. Mt. which is less than 20000 sq.
Mt Hereto annexed and marked as Exhibit 'E' is the copy of
letter from MOEF dated 15.11.2017.

Accordingly, the concession was approved by the Hon'ble MC dated
09.08.2018 for relaxing the MOEF clearance for the project being
BUA less than 20,000 sq.mt. Exhibit

On the submission of the environment clearance certificate dated
15.11.2017; a Part OCC issued on 09.10.2018 for Comprising of 1st
& 2nd Basement for parking + Stilt and 1st floor to 18th floor for
wing 'A' for residential floors. Chetak CHS Ltd challenged this part
0.C.C. in Bombay high court. M/s Sandhu Builders also approached
High Court apposing this for not taking any action against grant of

0.CE

. That Dy. Che (BP) WS-1 has also given hearing to the Chetak Society

for their objections towards part OCC granted. Accordingly Dy. Che.

(BP)WS-1 has given order dated 17/11/2018 as follows -
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In this case, both the parties i.e. Chetak CHS Ltd. & M/s. Sandhu
Builders have field Writ petition in Bombay high Court challenging of
grant of part OCC and restraining corporation from taking any action
against grant of OCC respectively. Since the matter is subjudiced,
Course the final course of action in this matter shall be decided by this
office as per final court order in both the above mentioned writ

petitions

25. The Respondent submits that the present respondent will abide by
any directions of this Hon'ble Tribunal.
26.This Respondent craves leave to add, alter or amend the aforesaid

averments as and when necessary.

Date: z
x s/ 4|24 —
—
Place: Mumbai Respondent No. 12
C MEC M)
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I, Shri Suresh M. Ahuja; Occupation - Service working as Assistant
Engineer with Brihanmumbai Municipal Corporation - BMC, the
Respondent No. 12, having office at Dy. Chief Engineer, (Building
Proposal), Western Suburbs-l, Hindurhidaya Samrat Balasaheb
Thackrey Municipal Market Building, 7th Floor, Vrindavan- 3,
MMRDA Colony, Poonam Nagar, Off JVLR, Jogeshwari (E), Mumbai-
400 093; do hereby take oath and state on solemn affirmation that
what has been stated in the forgoing paragraphs is true to the best

of my knowledge and I believe the same to be true.

<T Refv ™ AU

Solemnly Affirmed at Mumbai ] aielg. oM\
e 7 neol
70O T4 Datedthis\S Day of April, 2024 i o
/% 7
; s T ‘1 i )
A ’F: ; “
NHAR B : Deponent

1 know apd‘identify the Deponent BEFORE ME

S

G. H. SHUKLA
NOTARY GREATER MUMBAI

b Ground Floar,
A\ Jagdomea Bnavlaér et Parel ml'
i : Q.
a0 '~'—3§.5ff§;3-aoe 03. 19 WR
NOTED & REGISTERED
sr. No.5.2.69 Trage No..&: ‘Zﬁ
N =
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Architects & Engineers
3rd Floor, Tushar, 19th Road, Khar (West.), Mumbai-400 052

3 February, 2006

To

The Executive Engineer ( BPWS )
MCGM

BANDRA.

Mumbai - 400 050.

cg[Z) ST ! wS At
T &\ 212008

Sub: Proposed Residential Building on plot bearing CTS No.
1381,1382/C,1378/A At Bates Hill, Palli Hill Road Bandra (West).

Dear Sir,

Ref.: New Proposal

With reference to above referred proposal we are enclosing herewith
following documents for your reference: -

Notice under section 337 of MCGM.

Application for Commencement Certificate u/s 44/69 of M.R.T.P..

ACT 1966. T

Copy of P. R. Card & C. T. S. Plan.

Copy of Power of Attorney/Ownership document.

Copy of approved Plans for Existing Building

Plan showing proposed development.

NOC from AA & C.

Copy of D.P. Remarks.

Copy of Area Certificate from Architect.

0. Copy of Area Affidavite from Owner. A1 307
[l * ‘e

— 9

0NN REW NH

.9

11. Copy of EETC Remarks.

You are requested to scrutinise the same & issue approval at your
earliest.

Thanking you, .
Yours faithfully,
For A.R.S. CONSULTANTS.

"r’u
A\
SHAILESH A. UPASHAM.
LS/U-19.
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BMPP-1839-2004-8,000 Copics 1 742 EC-16(a)

N 7570

MUNICIPAL CORPORATION OF GREATER MUMBAI

FE-{E HETATUT(cTehT

Application for Commencement Certificate under Section 44/69 of the Maharashtra Regional &

Town Planning Act, 1966.
TR WRRTE ST TR T AT (REE FEH ¥¥-8R 39T G TRE HIUATARST TR

I/We hereby apply for aCommencement Certificate under Section 44/69 of she Maharashtra Regional

& Town Planning Act, 1966.
TERTE YRR 3T TR TeT Sfufam 2R&6 Ferd ¥¥-&% STER AT AR FHOTEEE! H/ S

T3 FG SR/, ;

Full particulars and details are submitted herewith in the accompanying form.

Fqut quvierar At s .
ror M/s. SANDHU BUILDERS
(s N
» Mv'(\/;’artncr
Price Re. 1.00+S. T. ﬂ'!f Signature of the owner.
T : .00 + BT Qﬂ.m . e W
{-t-— -
pais  _ 6 FEB 2006 \
amrdenr R stftveie EAreEy
vy (UianT BUT)
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APPENDIX - X
[Regulation S(1), 5(3)(iii), (iv)]

From of notice and first application for development under section 44,45,58,69 of M.R. & T.P. Act 1966
and to erect a building under section 337 of MMC Act, 1888.

To,
E.E.B.P. -
The Municipal Corporation of Greater Mumbai.
Sir,
I intend to carry out development in the site/to erect/to reerect/to make material alteration in the
- '351,1242/¢ )328P
building ..o on/In plot No/C.S. No/C.T.S. No. .......0.. fem... e, Division/

Village/Town Planning Scheme No. ............. situated at Road/Street . 260z #1140 4244, Ward ... 2. 426404

and in accordance with section 44,45,58,69 of the Maharashtra Regional and Town planning Act, 1966/section 337,
342 of the Mumbai Municipal Corporation Act, 1888 and the Maharashtra Development Plan Rules, 1970.

I enclose the following plans and statements (items 1 to 6) wherever applicable in quadruplicate, signed by

(Name in Block leters) ....SAAL L ESH oo B CIYVLSTNL D oot sesnerbaes licensed surveyor/
engineer/structural-engineer/supervisor, license No. Ls/u—'fi or architect who has prepared

the plan and designs on my behalf and a copies of other statements/documents as applicable (item 7 to 12)

1.  Key Plan (Location plan)

2. Site Plan

3. Sub-division/layout plan.

4.  Building Plan.

5.  Particulars of development in the form of Annexure-I

6.  Ownership Title.

7. Auested copy of receipt for payment of building permit fee.
8.  Clearance certificate of Municipal tax arrears.

9.  No objection certificate where required.

10.  Appointment letter in favour of licensed technical person or Architect,

11.  Supervision memorandum of licensed technical personnel or Architect.

12.  Property register card, and city survey plan for plot in original signed by the Competent City Survey
Authority, Owner’s affidavit regarding area of plot and Architect’s certificate for plot area alongwith
area calculation by triangulation method.

13. schaten-Sorrtt RO TS Approve the proposed development/construction and permit me to

Yours faithfully,
D TT TN IR Vel = Siknature of the Owner .E;E...ml.ﬁxu...ﬁﬁmn L..BUILDERS
i iR coLatl i gme of the OWREr i LYV oo P t
T (S cramy) (In Block Letters) artner
- e T Address of OWDET & ...vvvevvnrenerrensionne
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ANNEXURE

(Part of Appendix - X -Item 5)

() (a) () Applicant's Full Name (In block Letter)

(i) Applicant’s Address

(b) Name and address of Architect / licensed SHRAILESH A f//’nﬂ‘fﬁ‘ﬂ::l
Surveyor/Engineer/Structural Engineeror Zael Ty Aeagless 1974 7° f
Supervisor or Architect employed po g (09, asdyetn

() Number and date of issue of the licence...25 /9. /T e valid upto.....vvivcecinenn

(2) Is the plot affected by any reservations =

or road lines ? If so, are these correctly X

and clearly marked on the block plan ?

(3) *(a) What is the total area of the plot 13762 20 Svent-
according to the document ?

*(b) Does it tally with the Collector’s Record ? yes '’

*(c) What is the actual area available on site measured
by Licenced surveyor/architect/engineer
structural engineer/supervisor or architect.

(d) If there is any deduction in the Original area
of the pict on account of road lines or
reservation ? P!case state the total area of such

deductions.

(e) If so what is the net area ?

I“f_{ 3’('”{“»-(: SheaA {r‘pf"j

}316_3-21’ St

Ne

J2 163 2D St

(f) Is the clearance under Urban Land (Ceiling and
Regulation) Act, 1976 obtained. If so, what is
the area allowed for development ?

*  Permission will be based on the mininum of areas
in (2), (c) or (f) above.

(Note : Indicate details on the Site Building PLAN as in From

(4) Are all plans as required under Regulation 5(3) enclosed ?

EIN S ‘fm’rrqrf%-.aﬂ
Q. vy

—
\

Rl . 2006

) o
Wi St )

(5) (a) Isthe plot part of Triangulation Survey number,
or Revenue Survey number or hissa number or a
Final Plot number/(City Survey Number) of a Town
Planning Scheme or a part of an approved layout ?

(b) Please state sunction number and date of
sub-division/layout.

(6) (a) In what Zone does the plot fall ?

(b) What is the permissible Floor Space Index of the
Zone ?

H&T (Sity !:frr}')‘l

}\fd .

Rcw'daw“‘-}

e NE
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(c) What is the number of Tenements per net 4[:1745 50 [rechaor

permissible in the zone ?

(ﬁ(a) s the use of every room in the proposed work ey -
marked on the plans ?

(b) Is itin accordance with the regulations ? ~ €D
(¢) Does the building fall in the category of :-
(1) Special building as defined in Regulation {
23) (1 (m) ? L
(1) Mulu-storeyed building or high rise building _f
as defined in regulation 3(3) (11) (i) "

(8) If the work is in connection with an Industry :-

(a) Please briefly describe the main and accessory process,
(b) Please state the maximum number of workmen and

the totalKW likely to be employed per shift in

the factory.

(c) Under what Industrial classification does it fall ?
(Reference to relevant Regulation should be given)

(d) Is the proposal for relocation of an existing
industry ? If se, give the name and address of the

existing industry.

Note : The permission will be based on the area which RN
is mininum

(e) If the proposal is for the establishment of a new
industry or for the expansion of an existing industry,
is a copy of the “*No Objection Certificate” from
the Department of industries enclosed
[See Regulation No.16(m)] wherever applicable :

.

(f) Will the building be away from the boundary of a
residential or commercial zone or as per

Table 10(c) in regulation 29(5) ? . \
(g) Is the proposal for a service industrial estate on
a plot reserved for service indutries or in a General

or Special Industrial zone ?

(h) Nature and quantum of industrial waste/effuents /

- B FEB 7.8

HrfETdr arvdar ey

El C S 1 S e —
o - s
=

1

and methods of disposal be stated.
(9) (a) What is the average
(i) Prescribed width ? and

(i1) Existing width of the street 2 ( If the plot abuts
Two or more Sheets, information for all strects

should be given)
(b) What is the height of the building ?

(i) above the centre of the street

(ii) above the average ground level of the plot

(3-40m e D P Rocd.

z LG
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(c) Does it comply with regillatie13 7 4 6 7oy

(10)  (a) If there are existing structures on the plot : Ve,

(i) Are they correctly marked and numbered veo-
on the site plan ?

(ii) Are those proposed to be demolished INE=
immediately coloured yellow ?

(i) What is the plinth area and total floor
area of all existing structures to be
retained ? (Please indicate in the

appended Statement with details)

(iv)What is the number of existing tenements
in the structure(s) to be retained ?

(b) What is the plinth area and total floor area
of the Proposed work or building ?
(Please indicate in the appended Statement

‘B” with details).
(c) What is the number of tenements proposed ?
Note : Indicate Details of THE Building plan as in Form-1

(11)  (a) Please state the plinth area and total floor C2ci0h. 922283 t—r
area, cxsl?n‘g and proposed ( i.e. totals of prp 1428 S fri——
items 10(a)(iii) and 10(b)
(b) Plesac state the Development Rights, if any,
proposed to be used and the floor space
index credit available thercunder.

(c) Please state the overall Floor Space Index
[(Item 11 (a) divided by Item 3 (e)] plus the
floor space index available due to

velopment Rights.

f\ )’\Boes tge work consume the full Floor Space V&

@‘ }ndﬁc of the plot, as given in item 6(b) ?If not,
" y noz 9/

§4ﬁe bmldm g proposed with Set-backs on sy,
Lu ;f/r floors ?

at is the total number of tenements
(Item 10(a) (iv) plusitem 10(c)] ?

: Indicate details of the building plan as in From-1

12) (a) Whatisthe width of the front open space ?
If the building abuts two or more streets, does the

front open space comply with Regulation 28(a) ?
(b) Please state which of the sub-regulation of

Regulation 29 and/or any other regulation s
applicable for the open space ? Does the front

open space comply with the regulation ?

4


Admin
Text Box


(13)  What is the distance from the centre ]13747 ,

the street ? Does it comply with the Table 10(B) to
& Reguluion29(5)

(14)  (a) Whatis :-

(i) the width of side open space (s) ? &6 OO0 m
(it) the width of rear open space (5) ? G OO
(iii) the distance between buildings ? —_—
(b) Dothey comply with Regulation29 (I)(a)? -
€ Regulation 29 (1) (b) ? '

B Regulation 29 (6) ?

(c) Are there two or more wings to the building ?
‘rr@
If so, are the open spaces separate or distinet
for each wing as required by regulation 28 (b)?

(15)  Ifthe plot is narrow, which chause under
Regulation 29 (7) (a) or regulation 29 (7) (b)
do you propose to take advantage of
(whatever applicable) ?

N A

(16) (a)Whatare the dimensions of the inner or

. D o
outer chowk ? 3 2,

(b) (i) Does any room depend for its and
ventilation on the chowk? If so, are the
dimensions are as required for each
wing of the buildings ?

(i1) If not, is the area is at least equal to
square of one fifth of the height as per
Regulation 29 (9) ?

(17)  If the height of the building is greater than 16 m.
above the average ground level, is provision for
lift (s) made? If so, give the followmg details of
the lifts (s).

(a) Detail of lift

72 -

Type Passenger Capacity No. of lifts | Type of doors

' f&‘-’ cord o2 Puh

(b) Detail of fire lift.

Type Passenger Capacity No.of lifts | Type of doors

(18) * (a) Does the building fall under the purview of R‘ﬂ j; Ff‘g 9 7% l

clause (i) or (m) of sub regulation

- (2) Regulation 3 ? |
aﬂ‘i"h‘ﬁr ﬁ%um E‘i"."“‘m f

i L»-HE‘C@?':U\L HE A ry

e
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(b) If so, do the proposed fire protect e
requirements conform to those in
Appendix VIII ?

(c) If not, so give reasons

(19) () (i) What is the requirement of parking spaces e
under Regulation 36 (2) and (3) ? - Previ g¢ ém Per

(i) How many are proposed ? — 3072 nos.

- (i11) How many lock-up garages are — N
proposed ?

(b) (i) Are parking spaces for transport vehicles
provided [regulation 36 (4)] ?

(i1) If so, what is the requirement ?
(iii) How many are proposed ?

Note : Indicate details on the building plan as in Form-1

(200 (a) (i) What are the miximum width of balconies ?

(11) Will they reduce the required open space AL S -tm 13"
to less than the provisions of the e 0 PG4

tion ? came =
Regulation . x993
(iii) Do they serve as a passage to any part

of the building ?
(iv)What is their total area ?

(b) What is the maximum width of weather
frames, sun shades (chajja), sun breakers
cornices, eaves, or other projections ?

(c) (i) Are any Porches/Canopies proposed ?

(ii) Do they comply with requirements e
of regulation 30 ?

(21)  (a) Whatis the width of the Means of Access ? — 1&-2owf wide DP, Rg.

(b) What is its clear height ?

(c) Will it be paved, drained and kept free of — Xe.<
encroachment ?

(22) Istherecreational or amenity open space _ R.G. Provided
provided as required under Regulation 23 (1)
23(2)?

(23) (a) Areany Accessery Buildings proposed ?
If so, for what purpose ?
(b) What are their heights 7 N A,

(c) Are they 7.5 mtrs away from the street or
front plot boundary and if located within the
open spaces, 1.5 meters from any other
boundary ?

(d) Is their area calculated in Floor Space Index ?

6
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(24

(25)

(27)

(28)

(29)

(30)

(a) What is the proposed height of l]1r1 749 X MA

Compound wall ?Is it at a junction ?

(b) Does itcomply with Regulation 38(27) ? Yes ,
(a)(i) Is the proposal in the Airport Zone ? No -

(b)(ii) Is a “No Objection Certificate™ for the
height and character of smoke from
chimneys obtained from Civil Aviation
Authorities (Attach Copy)

(c) Does the proposal fall in the category of
lower like Structure vide Regulation 2(2)(93) . —
and 29 (1)(e) ? If so, does it comply with
requircments thereof ?

Indicate provision for common conventional

antenna for receipt of television transmission —
inresidential building witk more than ten

tenements (Regulation 30)

Does the proposal fall in any of the areas/zones
such as those of the Mumbai Metropolitan
Region Development Authority/Maharashtra
Housing and Area Development Authority/
Railway/Highway/Slum Authorities/Power
Transmission line/Coastal Area/No Develop-
ment Zone/Tourism Development Zone/
Communication Authorities etc. ?

(a) Does any natural water coursc pass through
the land under development ?

(b) Is the necessary set back provided according
to Regulation 16(b) ? =

(a) Is the plinth level proposed to be above the
level of surrounding ground level ? -

(b) Will the proposed plinth level be above
27.55 meters Town Hall Datum ? =

(c) Is the plot proposed to be filled upto the
level of the abuting road or reduced level
(R.L.)27.43 meters Town Hall Datum, oF
whichever is more ?

The details of the materials to be used in
construction with specifications are as follows :

Rools :
OB 5 sirereresasoornrassrssessassseronsssssonssstssassnns IR rreaer L e L T L L LR LRI L nL

FIoOrS © oveeeveeeeeesnsvienes S

AL pexr P'lqr)

-----------------------------------

Columns & 1ovvvveeciccrecsecss e seenes
Beams ;

Any other material :

1

Xexg

Yes

----------------------------------------------------

...................................... T R T R TR R L R LR R Rt FERIEARRRREaRE RN RN EaY

------- R T L L LR
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(31)  The number of water closets, uﬁnals,_dc%w to be provided are as follows :-

Water closets Baths Urinals Kitchens o
Existing ——
Proposed N |per 1) oan - = =

(32)  Details of the source of water to be used in the
construction.

(33) Distance from the sewer.

(34)  How much Municipal Land, if any, will be used 8
for stacking building material ?

(35)  Please explain, in does it, in what respect the
proposal does not comply with these regulations
and the reasons therefore, attaching separate

sheets for this information, if necessary,

e R 1273/, 1ap2le, 1301, 9 1519“%’-7? f}
I am the owner-lessee/mortgagee in poSSeSSiOn/..... 0. Jo.0 Lo J2aedl.c.criiriiunrisesesenrinnsans of the

plot on which the work is proposed and that the statements made in this Form are true and correct.

For M/s SANDHU BUILDERS
I’émw-tb )
Signature of the apppcqRh er

Date :

Address :

Form of certificate be signed by the Licensed Surveyor/Engineer/Structural Engineer/Supervisor
or Architect employed by the Applicant,

I (Name) ... Shairen A PO . cressesereeeenenees NAVE been
employed by the apphcant as his Elccnsed SurvcyorlEn gineer/Structural En gmecrlSupemsor or Archuecl Thave
carefully persued his convenant or conveyance in respect of this plot and have examined the boundaries and the
area of the plot and I certify that T have personally verified all the statements made by the applicant who is the '
ownerﬂessee}mongagee in posscssmn—e! the plot as in the above Form and the attached statements A and B and

found 1hem to be correc q’ﬁmﬂ

Date :

» (/
Signature of Licensed Surveyor/

Engineer/Structural Engineer/Supervisor
or Architect.

Address :

Note: Indicate In Building Plan as in Form-II
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4754~

(Sr. No. 10(a)(iii) in ANNEXURE ‘A’)
Existing Building in be Retained

Existing Floor No. Plinth Area Total floor arca Use or Occupancy
Building of the existing Bldg. of floors
1 2 3 4 5
B"tj = Gr f;._-?ga‘o-or_.fg' _ recidenh al
Bldg.C Rew HEwwe | (4972 .83 - Reaidenbal
Maniu Mahal
L B Ay T2378. 2L - =
T g™ 9190 .00 — —_— —
STATEMENT ‘B’
(Sr. No. 10(b) in ANNEXURE ‘A’)
Proposed Work/Building.
Building No. Floor No. Area Total floor irca User or Occupancy
of proposed work of floors
1 2 3 4 5
11, 711-90 sqmtk.

W

For M/s. SANDHU BUILDERS

. ,QAMWM\ :

Partner

Signature of the Applicant’s

-

TGN 7w
]
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IN THE HIGH COURT
CIVIL AI‘PI'JI.L'ATE JURISDICTION

llllOl\\rI R:') OF 20006
)I" 'l III' (.ON‘:'I'I'I'(G’I'ION INDIA)

OI‘ JUDICATURE AT BOM

\\’RIT I'L
B T

(UNDER 226 AND 227

DISTRICT-MUMBAI

0
N
(’\ l/" ‘cﬁx': L ey ! .l’
— W -
g A .',_,-'.:,?I."' ln ﬂlhc mnltcr of Scction 9 of the Maharashtra
& R
' 0 = g Conpcralwc Societies Act, 1960;
\D ‘k‘ e -t '.. .
B: “ 'E - L ‘ Anll
; \ = rt‘_'l('i' o ‘_f In the matter ‘of Section 18 of the Maharashtra
.. = \a E o= = —rt Cooperatwe Socicties Act, 1960 and Rulc 17 of the....
;-2 T 5 ﬁ 32 S e Maharashu-a Coopcralwc Societies- Rulcs 1961 cesarmtive Si 167
i g S s ] luvu-n
.3 el ca - And
E;E, {';' :;' é- ‘L; In the matter of the Order dated 27" March, 1992,
& S %0 ;_5 passed by the Assistant Registrar of Cooperative
Societies (H.W.) Ward, Bandra (W), Bombay
| '5 400050;
a1 o
R
|3 r'__) : _ And
3 | © A In the matter of the Order dated 291" April, 1997
rg o d6 = E ’
I"E' P . a passed the Divisional Joint, Registrar, Co-operaiive
[ ] v O
£ ‘? éz1LJ ’ g Societies, Mumbai Division.
/ :E E E A @ And
il T tn2
- tg rg. a In the matter of pending Revision Application No
; % i. 3 § __ of'1997 before the Hon'ble Cabinet uIlmster ~
- C’% < ¢ for Co— peration. -
r ancgon ’(/)7”0 And
s O¥jesse? '
y [rett In the matter of Chetak Cooperative Housing
p TOK o App! catieB Society Limited, 35, Pali Hill, Bandra (W), Bombay
(3) | 400 050.
by , venty f01 :
: - % ) o - hypaoms
0l et (1) Chetak Cooperative‘l-{dusir'tg Society Limited, )
= ;u ??o ! I- ‘U() 35, Pali Hill, Bandra (West), Mumbai - 400050 )
A3Y . s 2 :
:) ; e UL : ,UJ (and/or now deemed to be Manju Mahal Chetak )
sgliveeye J1H 6C }@VO' yIU Cooperative Housing Society Limited as per impugned)
' ¥ orders dated 27" March, 1992 and 29™ April, 1997 )
L
Certif ! © (2) Mr Ashok T, Hemdev )
wcaun.lﬂ R fat No.503, ‘A" Wing, Mmuu Mahal, 33, Pali Hill, )
prandrin (West), Mmuhul‘- 401050 )...Petitioners
/ Versm
’/
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2 -.-i{l--_:ff!__i' 1| h' I- o i

1. Shri. Patangrao Kadam, Hon'ble 175}3 “\\ _ /
Cabinet Minister for Co.operation, Mantralaya™ ) S_

s B .—.5’33
feddfie Wy

E Mumbai-400 032, \ —~_
:ﬂ 2. The Divisional Joint, Registrar, Co.operative N

I Socictics, Mumbai Division, Malhotra House, '\\

:‘ opp G.P.O, Fort, Mumbai-400 001, * \\

b e 3 DR VLS Phad, “\
‘ Assistant Repistrar,

_. ‘ Cooperative Societies (W) Ward, ...,

Bandra (West), Bombay 400 050,
4, FandaP. Raja
Roshan P. Raja,

- v

)
)
)
)
)
)
)
)
)
' )
R. H-1, Chetak Cooperative Housing ' o revaed s e R
Socicty I.lﬂ’. Mbﬂjogoso iléo Knt;wn ] St ot
)
)
)
)
)
)
)
)
)

:

! |
L]
.
'

e ot LTS
£
v L ]

as Row Hotise Co-operative Housing Socicty
Lid.

5. Neetusingh,
Rajeesingh
R.H-2, Chetak Cooperative Housing
Society Ltd. also known as Row Houses Co.op
Hsg.Soc.Ltd. , 35/41, Pali Hill Road,
Bandra(West), Mumbai 400 050, '

6. Raja Trading Company (successor in title of
Laljee Dodhia
Proprietary Concern through its Sole
Proprietary Z.D Raja residing at R.H.-3,
Chetak Cooperative Housing Society Ltd.,
Bombay 400 050 also known,

S

"5 ‘.:-'.'. e PR e VR S o

as Row House Co-operative Housing Society
L.

7. Mr.Jawarharlal J, Punjabi
Mrs. Vandana J. Punjabi

ST TR TR re

— e et

| )

(successors in title of R. G. Bangcni'&. Ors.)
R.H-4, Chetak Cooperative Housing ,

)
)
Society Lud., Bombay 400 050 also known )
as Row House Co-operative Housing Society )
)
)
)
)

— N e
. e *

I lad,
I . ¥ Kangaroo Kids Education 1.td,

(tuccessors intitle of .8, Shah and Maya Shah)
RH-5, Chetak Cooperative Housing

Society [4d,, Bombay 400 050 also known )

- . ]
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_ /'./ - as Rq/ ZI54emtch Housing Society )
d . ¢ ’/,r Ltd. )
_ )
)

9. Manish Malohtra (successor in title of

7
/ ~ Ishabai Khubhchand Hamdev) )
/ R.H-6, Chetak Cooperative Housing <4 '3’;‘ :
y Socicty Lid., Bombay 400 050 also known a( p
| a . . - )
3 as Row House Co-operative Housing Socicty *\ \) \_\
.)\ ,:i_ ,

Ltd.
10. Smt. Anjali S. Firasta and Mrs. Anit G. Anuja )

(successors in title of Anshli J. Gursahani & Ors))

Shop. No. 1, Chetak Cooperative Housing )
et Society Ltd., Bombay 400 050. also known™*.) """ .

fm. mas mmmbanas B0 maemiie
Syt L PR
- e Pl

-as Row House Co-operative Housing Society™ ¥ *

i
i
L]

S & ipRGAL

-~ 1]. Harish K. Chandani
Shop No.2, Chetak Cooperative Housing
Society Ltd., Bombay 400 050. also known

as Row House Co-operative Housing Society

ST

12. Padma Mchra
Shop No. 3, Chetak Cooperative Housing

Society Ltd., Bombay 400 050 also known
as Row House Co-operative Housing Society

Ltd.
13. Poonam Housing & Finance (Pvt) Ltd.,

Bungalow known as "Poonam Palace" now
known as Sandhu Palace situate at 35/41
Pali Hill Road, Bandra (West) Mumibai
400 050. '

14. Dilersingh Estates Pvt. Ltd.
being successor of M/s. Indo French Time

Industries Ltd., name changed to Time Star Ltd )

)
)
)
)
)
)
)
)
)
)
)
)
)
)
)

Ground Floor of Bungalow known as )
Poonam Palace now known as Sandhu )
Palace situate at 35/41 Pali Hill Road, )
Bandra (West), Bombay 400 050.. )
15. National General Agencies Pvt. Ltd., )
: Bungalow known as Bhalla House now )
é J.nown as Sandhu Palace, Row Houses )
f‘, ('hetak Cooperative Housing Society L.td,, )
: Bombay 400 050, ')
2 16, Row [louscs Chetuk Co-operative I1sg. )
3 Soc. L., Bandra (West), Bombuy 50 )

) g

.“E 17. K.V. Shah
| /
‘ A i
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g n
18. Sunila K. Shah { ‘% 5
19.State of Maharashtra § ' Respondents
. . o

CONSI'. RM‘

1“5 41

1. Agreed, declared and confirined (by, the partics hercto that the
impugned order dated 27" March, 1992 ordering cancellation of the
registration of original Socicty the Cheiu}. Cooperntive Housing Socictly

Limited and directing bifurcation of the ohgmnl socicty into two separate
Cooperative Housing Socictics viz. Manju Mahal Chetak Co-operative
Huumng Somcty Ltd. and Row Housc Chetak Co-operative Housing

Socxcty le&e hereby by consent sct amdc and original name and
registration nuniber be restored. 5t

+ 8 " PR
ki A e | . ¢ ‘ 40 [ -

2. Agrtod._dmlnred and conﬁnq

A

ieahe PSS A S -!‘ “b A '._-41'-—'_,: 1.-.."’ "'{N'&'
the order daféﬂ'mm; TS@Y -ﬂ:aaéc&hﬂt& of" ib,e two: Soy é‘

stand merged with" separate 1denllﬁcatmn showmg Iedger account of Ro

el L Ta

Houses. Deposits including bank balances and bank FD and  will be held

and retained by respective parties respectively and amourits due from each
other shall be appropriated.

3. Agreed, declared and confirmed that both the plots particulars of

which are annexed hereto as Annexure “1” conveyed to original Chetak
Cooperative Housing Society Limited shall be treated as property of the
original Chetak Cooperative Housing Society Limited exclusively.

v

4, Agreed, declared and confirmed that after bifurcation order

Poonam Housing & Finance have paid lease rent to 'Row House Chetak
Cooperative Housing Society Ltd. which will be made available to the
original Society and hence there will be no arrears on that account.
Agreed, declared and confirmed that there are no arrears of lease rent due
and payable by the Lessees National General Agencies Pvt.Ltd. and
Poonam Housing & Finance Pvt.itd.: It is hereby further declared and
confirmed that upon receipt of deposit of Rs.5,00,000/- from National
Genral Agencies Pvt.Ltd. and deposit of sum of Rs.3,00,000/- from
Poonam Housing & Finance Pvi.Ltd. to be held by the Society during the
tenure of the lease period and cxtcndgd.;:él"iod thercof the interest camed

at Bank rates there from ?halfl be appropriated towards the lease rent from
Stitvones Mo f
CHY  ime 10 time. The Appellant Society herein shall not claim any future lease

(ﬁﬁs rent from Lescees fur the term granted including renewals thereof under

E | ?‘C?)ﬁ;’ the Indenture of Jezces dated 19.2.1974 and 11 121975,

: . F Gan, 3y K Sandha, N
i '.' Chr'] mlnnmunm..-_.u'\.q.'u:ﬂu

.-T‘.A-l y T Iy ---.:.t-;q !“’o-' -Iﬂulln-ll: vdre .
tl)at gs_a rcsuli of uitln&uxdepfm'Wfﬂ oty "-‘"’:“'* 'D"-’r z._,u
-\ e n-‘-‘z""'" a‘LS‘-*:!'?"»- 1"
1'.,_, ﬁ""%- \{.. ‘-

!n.\‘ - .
o

.(-.-
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5. Agreed 1::Ze5rﬁ:onﬁnnpd that on passing of the order ir

terms of these Consent Terms, the Society and its members occupying
various premises in Manju Mahal Building, Row Houses and Shops and
Bungalow Tejal have inter alin agreed for transfer their respestive benefit
of TDR/FSI they are entitled to, under the D.C, Rules and Regulations and
grant Mo Objection Certificate for redevelopment of part of the Plot
owned by the Society to Sandhu Builders the developers appointed by
National General Agency Pvt. Ltd. and Poonam lousing and Finance Pvt.
Ltd. and Dilersingh Estates Pvt. Ltd. and shown in red colour wash on the
plan annexed hercto as Annexure — II and demised in favour of National

General Agencies Pvt. Ltd. and Poonam Housing & Finance Pvt. Ltd. and

shall allow. completc exploitation :of-: TDR/ FSI entitlement- as per .

Annexure “g‘g o Sociely’s members -and"the ‘nomtinee bf .Natibnal . =
General Agenc;es Pvt “Ltd. and: Poonam Housmg & Finahce Pvr. Ltd... @1 -,

through Builders (Sandhu Bullders) inducted by them.

6. Agreed, declared and confirmed that Sandhu Butlcfers Wllh whom
Nalional General Agencies Pvt. Ltd., Poonam Housmg & I‘mance Pvt.

Ltd. and Dilersingh Estates Pvt. Ltd. have entered into a Development
Agreement shall be entitled to form and register a Society by the name
‘Sandhu Palace Co-operative, Housing Society (Proposed) for the Flat
Purchasers of new Building constructed by them on the land demised in
favour of National General Agencies Pvt. Ltd. and Poonam Housing &

Finance Pvt.Ltd. and the said National General Agencies Pvt. Ltd. and

Poonam Housing & Finance Pvt.Ltd. shall be entitled to assign their

respective lease in favour of the said 'Sandhu Palace Co-operative
Housing Society (Proposed) without the said Sandhu Builders and/or the
said National General Agencies Pvt. Ltd. and Poonam Housing & Finance

Pvt.Ltd. and/or such new sn‘ciciy to be formed being liable to pay any

premium and/or consideration andfor transfer charges for the same,

7. The Owners of ﬂats tnithc bmldmg Manju Mahal, Row Houses and
three Shops being the part of sm Row Houses and Kantilal V. Shah and
Sunila Shah (lhough not ";'»'E Icilhc bifurcation application) do hereby
agree and confirm that the tcrn':; }or hcvdopmcm of the demised property

of National General A)_.,enmes Pvt Ltd., Poonam Housing & Finance

Pvi.Lid. as agreed by and br:twecn National General Agencies Pvt, 14d.,

Poonam Housiny & I‘umnc; Pv.'l Lid and Dilersingh Estates Py

L L, and
‘Sindhu Bailders' and NOC 1‘1\’cn by the Chetak Co.

op. Tlsp. Sety. L.
to exploit entire TDR/FS] cnlnlcmcnl in_Iespect of the ¢ tive property
hercto sy

hore particularly described § T
n P y de in J\nnu&urc ft all be honoured ¥.-

I
cach of them and they will not @ ldlm any additional s gy
e W

B4 7¢

i €
HOS gy KOS st ilden o e St ma| Hrp2is dnr % 5 fl —/; -
A A
. b " ' - .
P SRR e st f/
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UL vobafan .i--. \ : . = I

N M & +

from what is agreed to be paid lc1h i' ; Jeir respective agreements ‘
|§ '

! |
or any share in the amounts to be| aiqd 1o others for their respective ¢ {
FSI/TDR entitlement or raise any denll' nd

ar fulfillment on cohﬁplclion of
the Project against each other and/or Y ode of them, '

8. . Agreed declared ang confirmed' by Appellant i.e, The Chetak Co-
.+ operative Housing Socicty

.....

Ltd. that immcqiatc[y upon passing of order in

~Socicty the _:O\‘rncrs of the Row Houses and three

sixth Row Houses wil) merge the Ililhmgﬁ:gs}jng Separate accounts in the
. = ‘,.I . Al
-hame of“"Row Hoyse Chetak Cooperative Housing Society Ltd. and

-~ __-Manju Mahal Chetak CHS. Litd. with the original ‘Clietak Cooperative -~ T o B
Housing Society Lid. and'_after ppropilation and setlemient of he! :

account. The occupigrs SR ,..P_ffé:i%gia?g;}'sfp‘ﬁgfé‘a‘i%i&neéfshmf_éﬁjayj =

full and unrestricted adminisiratjve manaéé:ﬁiéhi of thelrday to day affairs

FEYIE

;'f maintenance and administration without any interference by the parent /
? Society includiﬁg right to transfer their premises without any no objection
E:‘ from the parent Society or without being liable to Pay any transfer charges
5 to parent Society and wil] have scparate account, Agreed, declared and :
confirmed by the Owners of Row Houses and three Shops that they shall

not interfere in any matters pcnaining to the parent society. Further

agreed, declared and confirmed that neither the said Owners of Row
: - Houses and three shops, National General"Agency Put. Ltd., Poonam

Housing and Finance Pt Ltd., Dilersingh Estates Pvt. Ltd. and their
respective Administrative Body nor the Society and its members shall

permit/transfer any financial liabilities to each other.

9. K. V. Shah and 8. K. Shah agree and confirm that they will not
claim any, future TDR and/or FSI for the area beyond the existing structure
as their rights in the capacity as a Lessee of the Society are limited and

they will not be entitled to enjoy any benefits which are available to the

o T L e e e
e ——— TR A T

e A

other members,

Peraded

N
Dated lhing{‘ day. of Jnuar 2006.

z For Chc&ak

‘ Society Iimit )

E' / I N ,tusipgh \?

§ / / \ éﬁp aA ?"“— 6/&/ . ™

:.' (Petitionr No. 'alm!.icmunlinued) Ri J‘-“-’-‘f'““ \ c0

S i Y “RRIRRADING £O: :
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For Kangaroo Kids Education 1td
(Rcsphn nmoﬂ'l)...,.r
o """ n
N\ 0y
Mamsh M.lluhlr:l
(Respondent No.9)

Smt. Anjali S. Firasta and 7

" . Mrs. Anit G. Anuja
"(Respondent No.10)

Harish K. Chandani [/ \@3’
(Respondent No.11) / ‘\gy%ws_e\,
i

Padma Mehra

(Respondent No.12) ‘\\ \r,_\/-/./
/ 1
For Pocnam Housing & Finance 553
(Pvi) Lud Py 4

{Respondent No.13)

(Respondent No.14)

%aé:”&kb\wum Ly L

For National General Agencies
- Pvt. Lid,,
' (Respondent No.15)

Jé.ﬂv--‘-"jet}pv—o/‘ ;

Row Houses Chetak
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INTHEHIGH COURT OF JUDICATURE AT BOWM, ' . ‘-“,h
| " CIVIL. APPELLATE JURISDICTION "
/'~ WRIT PETITION NoO. OF 2006

| I . . . Puay '
Chcllnk t’oopcruuvc Housing Society Limited N,
ik ...Petitioners A
/|- Versus i
| \
Shri. Patangrao Kadam & Ors. ..Respondents. W
1 II:I

CONSENT TERMS |

DATED THIS DAY OF . 2006.

Advocates & Sollcitors i
gL :
1
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(
ANNEXURE - (r
L™
Firstly: r"‘"

\
i r

ALL that picce or parcel of land or ground admeasuring 3940 sq.metres

equivalent to 4712 sq.yards or thereabouts, situate lying and being at Pali Hill, Bandra in
the registration Sub-District and District of Bombay City and Bombay Suburban in
Greater Bombay bearing R.S. No. 318 (part) C.T.S. No. C-1629-A-1/10(part) of (village
Danda) now Bandra (C) with the building and structures standing thereon assessed by the

Municipal Corporation of Greater Bombay under “H”. Ward Nos. 2120(3) and 2120(4)

36B and 36C, Pali Hill bounded-as follows: :that is {o: say: On or towards the North partly. . ......

by property bearing C.T.S. No. 1632 partly by:property bearing C.T.S. No. C-1629-A-1/6".... .
and partly by a Private Road, on or towards the South partly by Pali Hill Road and partly
by property bearing R.S. No. 318(part) and C.T.S.No. 138, on or towards the East by the
property bearing C.T.S.No. 1636 and 1383 and on or towards the West by property
bearing C.T.S.No. 1629-A-1(part).

Secondly:

ALL that piece or parcel of land or ground situate at Pali Hill Road, Mouje
Danda, Bandra in the Registration Sub-District of Bandra, Taluka South Salsette,
Bombay Suburban District and now in Greater Bombay containing by admeasurement
10356 sq.yards, i.e. 3659.12 sq. meters 61’ thereabouts together with the bungalow,
messuauages, tenements and other structures standing thereon and being part of Non
Agricultural Survey No. 110 of Danda now Bandra C and part of C.T.No. C-1381 and C-
1382 (part) and which property admeasuring 10356 sq. yards i.e. 8659.12 sq. mtrs.or
thereabouts is delineated on the plan hereto annexed and thereon surrounded by a red
coloured boundary line and bounded as follows: that is to say on or towards the North
partly by road and partly by R.S.No. 318A and partly by N.A. No. 111, on or towards
the South by the remaining property of National General Agencies Pvt.Ltd. which is
under acquisition, on or towards the East partly by Survey No. 3158/1A partly by
N.A.No.111 and partly by the remaining property of National General Agencies Pvt.Ltd.
under acquisition and on or towards the West by Pali Hill Road being the whole property
mertioned in Municipal  Corporation  of  Greater  Mumbai  plan  under No

CE/4349/BSD/AH dated 22/4/1974
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' |/ HIGH COURT, BOMBAY

A\’

b
.‘a
gLl ; . ".sfv
H ‘3 :
i i%i g IN THE HIGH COURT OF JUDICATURE AT BOMPAY
DY 3 CIVIL NAPPELLATE JURISDICTION
..'Q__-
s 3
S 2 WRIT PETITION (Stmp) NO.1416 OF 2006
Chetak Co op.Housing Society
E Ltd., Bombay & Amr. ..Metitioners
~ o
Ey ? > Versus
- =~ o
4 3 - .?'E
f =8 9 Patangraec Kadam & Ors. -..Respondents
£ /3 I
w J'c;‘ °© E*S
o | g Eaa Shri D.H.Mehta with Sharan Jagtiani i/b Neeta
& o Madhvani for the Petitioners.
[* I » R~
T &Sf5s
£ : ? Shri Chirag Balsara with Chirag Mody i/b RMG Law
g L‘?"!é- I for respondent Nos. 4 to 12 & 1E.
j‘ Shri Rajendra Desai i/b shri Ashok Bhogani & Co.
for respondent Nos.17 to 18.
Shiri Naushad Engineer with Mrs.Seema Phosale i/b p
Divya Shah Associates for respondent Nos. 13 to
15.
Shri C.R.Sonwane, N.G.P Tor respondent Nos.2 & 3.
CORAM S. C. DHARMADHIKARI, J. -
DATE H 24th JANUARY, 2006.
.C.
i“ | 2 Ment ioned. Not on board, Shri Mehta
F
cPpearing for the pelitioners and Ehrri Balsara (f
for respondent Nos. & to 12 & 16, Shet

o @@ring
14 8 15,

[ngineegr appraring fu respondent Mos, 13,
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V / INTHE H1GH COURT OF JUDICATURE: At g,

4 { “‘ ¥ ' CIVIL APPELLATE JURISDICTION

y ‘ | WRIT PETITION NO, OF 2006

= imn\ e |1

|V et aec (
Chetak Cooperative Hmmmp

Society Iimited

~Petitioners
Versus

Shri. Patangrao Kadam & Ors,

CONSENT TERMS

——————————atM Y

. ﬁ"\ -
DATED THIS 2.4 DAY OF Jevary | 2006,

NEETA MADHWANI
Advocate for Petitioners

“u(gjoﬂ

S
Astlitas tkul’( ol l

“ll!l ourt, A U:Ill.s‘.

Respondents,
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Sub. : Redevelopment of property bearing
CTS No. 1629A1/10, 1378-A, 1382-C,
1381 of Bandra Pali Hill.

’ -‘q
- L)
;] ;R |
ML B2 g
2 3 ki g
O N )
¢ ol s Dt.: 16.02.2006
£ im fi
§E Q2 P,
~— g o Q
N E = lgb‘autive Engineer (B.P.)
> o o H West Ward,
R , Bandra
=)
=

=Tws TS

HTIcT 2744
,_FE;'., ]

o g
Ai.w

§ £
£ g Re.: CE/R2157/H/
g
- &
e
::3_5 B E With reference to discussion held with you
=57 =<3
"zt please find the detailed reply as under :-
. X ‘\‘
1. The description of the property is as follows:-
P.R. Card/ Area Name of Owner
C.T.S. No.
!
a)  1629-A/1/10  4828.60 Chetak Co-Operative  \

Housing Society Ltd.

b)  1382-C 6032.70 National General QN
Agencies Pvt. Ltd.

c) 1378-A 1775.10 National General A
Agencies Pvt. Ltd {

d) 1381 526.80 National General '\b

Agencies Pvt. Ltd

2) As it can be seen from Sr.(a) above this ,
W

PR Card is in name of Chetak Co-Operative Housing Society i c\

Ltd. & balance 3 P R Cards are in the name of National -

General Agencies Pvt. Ltd.

|72

2

NN,
T A
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2
3) However, as per the conveyance deed dt. 3
v I
31.07.1972, 3 C.T.S. Nos. i.e. 1382-C, 1378-A & 1381 are already (7 &

conveyed to the society on 31.07.72, hence only Chetak Co- \r"
Operative Housing Society Ltd. is sole owner of the land. Copy

of conveyance deed is enclosed herewith.

4) Originally there was only one society known y)

r

as Chetak Co-Op. Housing Society Ltd.. The said society \: y P
o0

~

consisted of following buildings :- =

~

4.01 Bungalow owned by National General | X
Agencies Pvt. Ltd. (hereinafter referred to as NGA).

4.02 Bungalow owned by Poonam Housing &

Finance Pvt. Ltd. (herein after referred to as Poonam). Part of

the bungalow is leased to sister concern.

4.03 Six Row houses. ﬂ -"11
4.04 /"
4.05 '

Building known as Manju Mahal. \
(Gr. + 8 upper floors)

4.05 Bungalow known as Tejal. J

I:C‘ 3
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5) There was dispute among owners of NGA,
Poonam & Six row houses on one side & on other side Manju
Mahal & Tejal.

6) Case was. filed before Sub-registrar of Co-
operative society. Order was passed wherein 2 societies were
formed. One comprising of NGA, Poonam & Row houses
known as Row House Chetak Co-Operatiave Soceity Ltd. &
other society known as Manju Mahal Chetak Co-Operative
Society Housing Ltd. (Name of Chetak Society was changed to
Manju Mahal Chetak Co-Operative Society Ltd.) comprising of
Manju Mahal & Tejal.

)] The land on which bungalows are constructed

by NGA & Poonam is leased by Original Chetak Society Ltd.

8) Compromise was reached between all the

parties as under :-

8.01 There will be only one society comprising of

all buildings.

8.02 Original name of Chetak Co-Operative Housing
Society Ltd. will be restored.

Ly

.
~

L N

N\
-

S’c_;;-"
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r
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N7 \"-‘\
; d lish /\
NGA & Poonam arc allowed to emolish
. n s
ble on entire plot owed by r
r

8.03
original bungalows & load TDR availa

Chetak Co-Operative Housing Society Ltd.

-~

Chetak Co-Operative Housing Society granted

8.04
NOC to Sandhu Builders to load TDR available on entire plot .

owned by Chetak.

(0
r .

(

\D.? \
8.05 NGA & Poonam had granted development
rights to Sandhu Builders.

The above compromise was reached after filing

Court. Copy of the consent term is enclosed herewith.

) s
/
/-

9)
write petition & Consent term before Hon’ble Bombay High

e——
i
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10) As explained above, now the entire land is
owned by Chetak Co-Operative Housing Society L.td. They have
granted registered  power of attorney & registered development
agreement to load TDR to M/s. Sandhu Builders to develop the
balance potential FSI by demolishing 2 bungalows i.e¢. owned
by NGA & Poonam & also to load & utilize the entire TDR
potential the plot.

11) We further also state that any addition
alterations carried out by the members of the society of the
building known as Manju Mahal & Row houses will be
regularized / got approved by us as & when demanded MCGM.

12) The above is for your record & necessary

action.

For M/s. SANDHU BUILDERS

MWJ:«?/ \.

Fartner

Thanking You,

Yours faithfully,

/

&

[ 2 ;

e, "a" -
. 7-:?‘-.\13'.‘.*:. RO "

b

- —
.
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felt Plans for consideration ai pg.e/s9-77

BT

Reference is please requested to the Architoct M/ 5. ARS. Consultants dtd. 30 82008
to DIR{ES&P) at Pg /il teC/3 submifting therewith plans for the proposed bldg.
and DIR (ES&PY's endt. Thereon (PI. examine & & put up).

Arehitect vide his representation has requesied to grant various concessions for
.arp; oval of the plans.

in this case. earlier plans for rede elopment of a residential bldg. bv demolishing the

g bunglow wwers approvad d firstly on 2241994 wide LOD.  The plans comprising of

Basement + Ground — 1 upper floor were approved for plot potential oniv. Thereafer, the

amendad plane were wibmittad comprising of Hasement for car parking + stift -+ 1™ o 70
Hemr - O P ot g (LN S R S e SO ) s 0
= 1 f,!‘-_-’,- ar 1sO0T 45T -_',‘:-“-L £ F1O0n 4 (A5 B ek \_4.:—_.14-5,; 48P 42y Aok Ol IJ_L'-._.‘s; = Wl 1ilaedy wtia

TR by demolishing 2 1ws. of structures Wote proposed on 22.2.2006 and C.C. was also
issted upto top of basement on 22.6. 2006,

The bricfhistory of the proposal is as under :

The proposed bldg. is one of the bid g in the fayout of the land beari mg CTS Nos. 1381,
1382/C, 1382/C. 137%/ A and 1629/A/1 to 10 at Pali Hill situated at Pali Hill Road, Bandra

(W) Mt can be scen from the block plan at Pg. /59 the entire plot consists of 3 Nes.

uildings.
{1} Blde ‘B° . Patucks Bunglow
[2] ‘Blg *C” . Row House — CE/4349.BSII'AH
[31 Bldg E - Manju Mahal ~ CE/4262/BSITUAH
{41 Additional floor of Manju Mahal - ok/4262: BSIVAH
It can be seen from the block plan at Pg.C/ SO that the existing bldgs. are shown in
blue line and proposed b 2. 15 shown in washed red colours, The exising bldgs. are old for

TR

which ocenpation permission has hean eranted in the vears 1978 and as can be ween from the
» % o Dy RS
plan at Pz, 7 SS9 wh

back for which the FSI advantage have already been given. The open  spaces are alse

e

S5y A i c!car]y shiown that the sotback has alrzady been added o ng

reflected on the same plan. The same are continued in the new proposal as chown in the

EXHIBIT- C



ek plan at Pe. €S2 . Plot wr is abutting to Pali Hill reservoir. Remarks from

k. depti. are also obtained. A retaining wall at a digtance of 6.00mt. from Reservoir @
boundary has becu construcied, A repoit 1o that offect was submitted for CILE.(D.P.)
DIR(ES&PYM.C.7s perusal as per copy at Pe.0 8S-%/which may please be seen.

Details of the proposal are as under -

1 DE, vemnnks -

As per 1P, remarks vide pe. %/ | the plot wader coierencs talis in resideurial zone

and 18 not reserved o any publie purpoce, exeent f any widenme of avisting road. 1he plot
Ty Preoiie pusp :

— T ———
A i anala pras ey e e A e, (e e gy 2 ~ 55 T " O e e )
tivder relereade avuts roacrvancn of PG, RuGT & resorvair,

——

PA sSurvey jﬁﬁhﬂh{s - \
Ag per Sarvev remarks at pg. . the plot under reference abuis existing Pali Hill
road and is affected by widening of 13.40 mtrs. wide sanctioned R.L. [Tence, P.R.Card in the
niame of M.C.G. M. for setback area will be insisted hemﬂ, mmpdm,n
| S e
3 Gwnership details -

As per the P.R.Card subimitted by the architect at pg.e/s-1s. the property is owned by

Chetak CH.S. Lid. & Mis. N.G.A. Pvi. Lid. The details of property register cards are as

under -

[ C.T.S. No. | Areaus per PR.C. | Name of owner "Remurks

CI6Z9-AL-10 4BZE G0 sqamtrs, [ Chetak CILS. Lid. 3 i

| i : I
1382-C 602,70 sqamtes, National General Age 1-;1:5 ' ‘P O.A. gragted to!

r L LRV Lad ‘ s s e

_‘_'T' '..g -y ""_'_" SeEEa 1.9.3.:; ?};""_'_'—' foxi e = e o S e T T ] J..\L b :‘d.ﬁ&éllti Esuilivicls
L Eaami s L e & T 4 - v
s IR . h\ Chetak €. H.5. ha

P 132] 326 %0 samirs. - do -

It can be scen from the above details of P.R.Cards of Sr. No.1 bearing CTS No.1629-
A/1D s in the pame of Chetah C.H.S. Lid. , 5 Nos.Z w 4 are in the name of Naional

General Agencies Pvi. 1id. However, as per the registered convevance aireadv submmtted,

National General Agencics Pyvt. Ltd. have already conveyed the above property at Sr. Nos.2
& 410 Chetak C.H.3. Ltd. on 317 July, 1972. The area mentioned in P.R.Card is less than the

canvevance. However, the name of Chetak C.H.5. lid. does not appear in the said PR.C. The
entire P.R.Card standing in the name of Chetak C.ILS. Ltd. will be insisted before granting

occupation.
Further, it is to be mentioned that as per the Court order / consent terms submitted by

architect, even though there are § bldgs on site viz: Manju Mahal [Gr, + 8], Tejal bungalow

—_—

[Gr. Floor]. row houses {4 Nos.]. N.G.A, bungalow & Poonam bungalow. The ontire plot has

to b freated ag Chetak € HE Lid




‘ 7 e 1003

t {onstdering the above, Chetalk O H 1 L8 fhh1-i‘-vih,ﬂ registered PLOUA with Mis,

Emﬁ‘im Builders, whetein: the san.;ici} has given congent to developn the \nme piot by

emotishing N.G.A. & Poonam U'Lulb-.du\\ and imat; or 1o utitise the ontire ushmmi iL T D.A.(

e e e T —— =
S

by const ‘udmi‘ tm proposed bldg. As per the same. M/s. sandhu nunders hm ssgm.d notice
under 8ec.337 of M.M.C. Act & C.C. application under Sec.d4/69 of MR, & T.P. Act &
submitted the proposal through their architect to this office.

Title clearance Lcr*ftuab. from Solicitor Mis Divyva Shalt Associates have already

— e

beenn submitied ufi* etter (f:\tt.d 2222006, Accordingly. the tiile is in the name of

—

Pe.Sandho Dolldess and i is clear & marketabls,

.iiszem%siimi}si ks

)

Ko, vie 0. 5977y W heremr: be hag m'nprm-w?
Sy o 4 . . T Wi s
(Y -:‘-.‘,li ek i 4 : il f.‘i".‘iklol'.,*;!.- gr‘?‘i_'s LbaF 3
DATRINE | — ATty o serviees & nilthites| -+ st Hor

car parking] ~ wing "A" 1" 1o 19" upper Hoors & wing "B 1% to 3™ upper {loors partiv for

o

residential user & pm'i‘i;.-‘ for vovered clevated parking in e of plot potemtial - admissible
T 43R~ stawrease, i, it fobby area beneiit, thereby retanung existing Gr, + one storied
row house,

The flvor-wise planning details are given below -
ot basenient .-

Lower Dasenient & u

Architect has proposed two level common lower & upper basement for wings "A & B’
leaving 1.50 mtes. [min] in rewr & side, except 6.00 mitrs. in side towards Municipal
Reservoir & 4.50 mirs. jmin.] in F.O.8. Lower basement is proposed for car parking. meter
room. sub-gtation for electricity. confrol panel room & upper basement is proposed tor car
park ing. vidurgrouad water tank, uwtilities and pump room. Other details revarding basenent

is as given helow -

i Aren - Area of lower & upper basement proposed 1000370 sqmirg . svhich ig
s than inwwe the ;_ri_;e-.i‘_h aren 179838 syjaniis., bul kess thaa 1316320 squntrs. piol aiza
andd samme oxoeeds pon it st of Keg deithl of LU R YL and ares of entire basemsit
1 elaimad free of FEL

i}  Height - Height of lover baserient & uppet bascivent is proposed 3.05 nitrs. on
cach fevel without proposing ¢ross beail

i}  User:- Lower basement & upper basement are proposed for car parking as per

Reg.38[01[iv][d] oI D.C.R.OL.




' loof

= SroRed f REpGrie oo

: KA OGWICT 1o @
pfn-” al sub-gtation £ coptrol panel 10 lower basement & 1067 water tank. uttlitios and

PUIE oo in or Bassiiont as poe B .”",L_‘?."'“'!.'_i_y'{{rg’ g JrC v Bl
{vi sascmeid top - Pasement top 15 proposed fiush with around level within bi ag

line & also n extended portion bevond bldg line as againet reauired 090 mwir. as per
Reg 380} vila) of D.C.R.OL.

Vil Access - Architect has proposed 7.33 murs. [min| width of two ramps from ground
o lower basement from grovnd touchiﬁ;; to the compound wall towards Notth sule of the plot & the
site under reference is sitnated on undulated plot. dwe fo said topographv of plot & same ramp is also
contineed from lower basemont to upper basement, architect has proposed scparate 6.00 mirs. wide
Dy Way ramp as an access 0 the upper basement from ground towards West side of the plot.
Architect has proposed 3 nos. of common staireases & 3 Nos. of lifis in wing A’ and simgle
staircase & 2 Nos. of ifls in wing “B” for pedestrian. Area of all staircases. 1is are claimed

o e ey
s O] 70001

-y

21 Sl -

Archatect hos propesed common stilt for wines ‘A & 11 with coversd parking batwean both

N i, LlPes oY, DITT L ot TRRRS P N 7 TR v o s Gl o T e L T |
WX O Chdrs Ml s ciamcad gt - 5.1 #i\.-i;:“,f of 2hi L3 I NIACd
i ) 1 '

= i Lty (SRS il saig Hul 3

31 Wing A - 17 1w 19" upper floors & w ing "B 17 10 3™ upper tloors partly for restdential &
partly tor olevated parking : )

’ S e s 3 o b 2 otk o

Architec: has proposed wing *A” with wpical fivors 1™ w0 6™, 8™ 10 13% 7% & 14™ apd 15*

10 19" uppes fioors parily tor reaidential user. Architect has proposed two separate portions on each

floor as a covered clevated parking fowards North & South side ﬂi the plot under reference w zth

entire floor height 3.35 mirs, without propnsmnr cross beam above 2 40 mirs. at eievated parking area

) e S
on cach Hoor & arca of clevated parking clﬂlmcd frr:c of F.S.L on cach floor.

‘A’mg ‘BT is proposed fur partly residential user with partty for covered clevated parking from

it 5" " typical upper floors with common covered elevated parki ing between wings ‘A & B with

entire floor height 3.33 mirs. on cach Hoor without proposing cross beam above 2.40 mirs. ar

elevaied parking aves on each {loor

Smgle car Iifl i proposed in each covered glavated parking on each fioor inwings ‘4 & B’ a5
o= el

an access to the same from ground in side open space & arca of same i claimed froe of F.5.1
- -hk‘\
4] Refuus area -
M i 'R - . +h =
BEHIRe MEd 18 Protwesedt on /0 o i+ meber Hoois HE 362 A, 7 TooT l=vel 1s ,.;(q"vscd

26.20 mirs. AGLL. Refnge arca is proposed on immediate fioor abave 24,00 mire. as pet Reg 4471

il
i
i

of D.C RI1 & refuge area of 7" & 147" upper {loors is claimed fres of F.8.L as per Rep 44071(d1 of

PC.ROL,




| l‘ 5. 1

e 1773 oot

.":} Balcony :-

’ ‘Architect has proposed total balcony within fimit of 20%s of net B.U.A. proposed on
cach habitable floor as per Reg. 38[22] of D.C.R. 91, The aiea above 10% of nut BUA. ca

v

sach floor is connted into F.8.1 as per the same.

6l Tenement « Jensity

wermisaible 1s 592 Nos. Architet

$'
oot O each oot 1 adh Wing

As per D.CR.2T, the iotal e

As per Keg. 36 of .C.R.91, required parking 18 108 Nos.. architect has proposed JUY
e ¥

Nos. of parking in the basement, atilt & covered glevated narking m wings “A” from 17 to

—

— :
R A vst 5. ol
2 'dp;ﬂbi ﬂUOit\ A IPE 0] D .Ll‘liu i oo

[ SRR

hd| Riy, =
f Architect has proposed 15% deduciible R.G. in odd shape partly on basement top of
upper bagement & partly ou giou id L one place open to sky, sx shown o plan at pg. N
leaving 3.00 mirs. from bldg lme. Architect has proposed swimming pool in R.G. area which
41} of DLORIL

is i1 extended portron of basement 1.¢. on ground pe roissible as por Hag

a1 f‘ _:.e.‘;‘:i__%_;fi__ gt ;L;g_ !3%___1'.;1 Gt "
Architect bas clagnod arsa of Conmtiuil Slrdass. fire escape stamcase. il hit 1oy

hitahle tloors e, lower hassinent

acsane frea of F AL on g

ZN iy P - 1 2o NS TNl - 3 S e e SR | - LR A
unper hagsment e & % o crerey o tarprea & aln e habitahle Hoors ot Willg i

s e %] & Tt | i

P 1O s Blever B aygrrg C F™ o4 5% vuewined Tindwee

101 Servant toilel on oach foor in Wing A on ¢ither aide on fioor foval veith entry from

saircase are propozed having a total area including passage more than 2.20 squmt. Since the
& i

sainie e counted i FOL the saune will be porapied.

Flevalion ttealment -

g
Tk
Naim

Archifect has proposed flower planters wiin 1,20 nitrs, from bldg line & 075 m*i‘i:
i ih

from haleony line in wing " A" comprising of 1™ to 197 upper tloors & in wing ‘B from 1¥ o
”_A________._.___.___-—

5™ ypper floors towards LV portion. Additio wal tie beams are propused bevond flows

planter by keeping voids with max. 2.64 witrs. i wing "A” & max. 240 miis. in wing "B on
all floors. Vertical sohumng are proposed o 1 & 1G® ¢ 197 floors 1 wing ~ V" Volds of

el e [ O -
CHOLIAT RUapes, £ Nk,

Frie bBaoain i sauaie &

fECTIVE O 0 Bt ol GECT cidae




‘JE‘ZO }',‘}'ir;f_}i.m\'xi i1 e s VRS TOEVAEGS T & 508

e open space The daianis of elevalion feafires may plosse be seen al po,
| - . S g

¥

To approve D nceds relaxation in DLOC.R.2T on tollowing points -

b0 font 2 space by charging prenvuin as per policy -
F8.L GO piamzing -
Arohitect fias submitted plans for F.S.L 1.00 vide pg. Z4s-sswherein; he has proposed

i i

cormmon Two level hasement for wings "A & B e lower hasement & upper basement

comumon stilt tor winos "4 & B+ wine "4~ «:?q.n_s'i%m_g_ ot & 1o 3 upper tloors + wing "R

L Bl o F L ot Yo
VU od) wpper foor partly forse

y o=
£301

\gw -

I0f WatigR oh a2 BE o oadi O PHOT DOISHUE - SAtCase,

APDDOLING FATIN G of eNieiing oty hinnge,

LN = 2 3% mps. considorima 1 1 b - Lanoth offwme " 37 — 68 Gh sorpe

-2

Fye L £

AN 110 O e : ¢
VAT AT L S s. _.-_,_._;__ et o FINE = zmz hht )

W = 323 mays.. but 3,60 mibrs. mun as per Keg. 29 ol DC.R.YL.

Wima 1 T o %\lfjg = 6 A5 wive,
[RACELLLE . SR

| Side nfhide 08 peguired L OR ' Def |05 Pef | Ramarke

LYV - 3.15 s, but 3.60 mites. min. as pei Reg.29 of D.C.R.93

DW= 3,00 mirs. min, as per Reg.2% of D.C.R.91.

FOIS as per Reg 311 = 945/ 1.5 x 13.70 = 0.47 mirs., but 4.50 mirs. [min}. as per Keg. 29,
table 10

11t of existing tow house = 10.37 mtis. L'V & DYW = 3.60 mitrs, for residential user

& 4.30 s, for shopping user,

15 1ML, proposed o

ot
1w GO RN

: 3.6t C676 tmm) Nl = | By

, 83U L1358 fmind Nl -- pva

| |
i, e e i -|7 el 3 -
" Wing A : ; 1 , 7 !
| South - P-Q 30l | 1336 I Nii | -m i YW i

Wing

O D

B | i

E 260 L 6.07 | Nl




{oll

2 LA i Iyl
'.J - 1
AR L
Wast A =2 v 3 Rl Poa HuS
5 S = iy Black y HE 0 i
&
o E l i 3 '
- Wing *A ;
v ]
1 \Ufih e S IS U dinnd Nt == i _L;' W
: : Al z - s S YR e b

1.+ 3.60 | More than | Ny - LV &YW |
3 ; - ‘ i

. Side of bidg O.S. required m | O.8. proposed | Det | % | Remarks
| ~mtrs. Cmirs. ; | Def |
C Wings "A&HBY 3 ! : |
LQQ & 3.60+3.60=7.20  12.00 junin] IBE = IDW-DW__
Wing ‘B & : ; 1.
| existing oW ' i |

B e
i iTe L

. h i Ly ey PR IE T DT e LY R WS S e L SR 5

= e N B e D L S 9 08 002=850 ' Nl - bF iy

LY RTE DL NENT YT El e TR & ol W (O <7 i 8 € 17 WEYE ’ Tw AT
b =vE =N &% 1 & "Fal. J,U(.' : “-9....’{1‘“('-,_1\,1 u LO 51. 11, | SRS ea L5 Ny
Ik S &

L8 AR AT | T 00 0 XK D Fryind wiil ) R A . T
| 43, A3 Lanigg MY . Ny T oae s
s A Dol S ey

o NN R AT A0-TT 3
1 et v —— - SIS

Prom the above table, s ohserved that architect has proposed adequate open space
X* 0. : 297151 & 3111 T R . A&
for L. D W & FELE, us )J;, uﬂ.}i L‘){ ‘i Jitig \Ahk}}‘f 1l =§J\=t& _a;_.u.a bebveen x"..u:b.‘: Al

B.wing A & exiting row house and wing B’ & exisiing row house.

® . E.85.1. 200 plannine -

binitied plans for F.8.1 2.00 vide pg, /{579? wherein: he has proposed

sesidential bldg comprising of wings "A & B with iwo lovel conunon basement 1.e. lower

hasement & upper basement [for car parking, services & utilities] + common stilt {for car
L} i - X

; i ; &t ih
parking] | wing "\ consisting of 1% 10 19" upper feors partly for residential user & partly

for coverad elevated parking + wing "B’ conmsting of 17 o 3" upper {loors purily for

rostdential vner and pastle for oleveted covared parking fn Hou of plot potential — admizeible
e T N v X4 4 B8 ’ [ - s T SUC I o E e ‘1 - ..
TR sigibvase, B, 1A bbby aree beustli by dewsolishing ealsting bidg & proposihig

retmimnie af CNISTING row howses gn the same plol

"o e I o S 7 o ) = ¥ o . S —_—
e detoils oftha o fintopey valewlation is a2z glven belex
&k R

Wine " A -

HE ot Upieg 02,40 G,

N = 2325 mtrs consideving Lo F = Dength of wing " A7 = 6K.96 mitrs.




{68.96 = 40.00] x 10% = 2.89 111i1. 7516‘.‘ 4 2.89 = 26,14 mirs., but 20 as

per 29 {4

"

DWW - 13.0% mitrs., bt 6.00 a5 por CF.O, NOC as mentioned in Reg 29{F] of

[.C.R.91 as given in other ¢ases.
Wine ‘B - 1, of bldg = 22.83 mirs.

1oV - 7.6 mitis., sav 7.03 e DAV 437 woars., say .00 aatrs.

FOLS, aspor Beo st ol 0 00 = 44 B30 = LA 70 = 100 it DU A D0 s

s ] 2 T 3 t L1
wain o nay Bac 20 takle 1

cbsnases I e I T TROEE A - e Y -~ IR - S, 3 e i
1. \J .,\| ahii i TOVY SHOUNG & {37 miss., 1oV & 17w — 2l GO s, To Jx,.‘,uu;_;fim} s
& S

& 4,50 mitrs. Tor shop nser,
Side of bidg 0.5 Liun'-’-f 0.8 | Def % et | Remarks

| in mirs. | proposed o
-‘ : Lt

: L6.00 6.76 [min} | Nit |- I) W !
: Al BC | | | |
D-E.F-G | | ’. | |
 G-H LA ‘: | | | . ‘1
LR § ; - i l
L =‘\=i ?\?-0 O-P ; ! - =

PR N SRR SR e . - -
1 ]

P "y nTry R} %

o .00 {730 i - )

R

" ; Py a8 pes
-B 14350  3.85 ' Ni L R e 2951 &'

Wing “A& ' ! |

North  A-AA 600 900 fmin]  Nil - | DAW :
;x\ mg ‘B ! , | i ]

PP RLKL 765 'More  than | Nil ! -- LV & DIW i
{ LM | _ | 7.63 R \.
Joint Open space

i— ’Sz-rie of blde 0.8, reqwrea m O.S. proposed in ; Def | 0o Def | Remarks |
4 m’!!‘\_ e b ! mis. ",, oL E___..".. i l . S Y

: Wings— s FAKBT | _ ' f . i

L Q-Q & T ' 36,00+4.60=10.60 | 12.00 [miu] I DWiDW

Wing ‘B & | i

“ existing PO |

| house ' . |

LA & TN-YY O 4.6004.50-2.10 0.00:8.002-8.50 (060 ! £.59% DWW [shop]
;n N R VYRAL S GUTHOUSAIY ) R iR L o orayate 1wl ,_;im.a;

]

I

.\ol‘b




: et vow house | i ; j‘ ﬂ) Fy
V Z-Y, A=W, V-V 20+3.60=23.60 | 36.20 [min] PNl |- LV D'W :

| 7-8, R-Q | ;. | | |

| XY, U-T, SR | 6.00+3.60=9.60 | 34.93 [min] _ (Nil | - | DAW - D'W

From the above table, it is observed that architect has proposed adequate open space
for D'W. F.O.S. as per Reg.29]3] & 31[1] for wing "B” & joint open space between wing
*A’ & exisimg row house. Diue to additional floor on wings “A & B maximum deficiency is
created 1.e. 43% for L'V towards East of wing "A" & for jomt open space hetween wing *B’

& existing row house upto 10.58% max.

There is an existing struciure on plot under reference. The exisiing simwlure s
propasad 0 be dennlished for redevelopment, Tiie {0 re-accommadation of evicding tanans
and planning constraints, there is a deficiency wn open space. The plot under reforence is
situated on the 13,70 mirs wide existing road with topographically sull sioping, dug 1o which
there is a limitation for planning of proposed blde, theretore. it is not possible to nunimize
the deficiency in open space

The specific space is required for the provision of R.G. in one place on ground floor,
hence there is limitation n planning from expanding of plinth point of view.

Architect vide his letter at pgs ©/1-3, has expressed his hardship in providing required
open spaces for development of plot for I'.8.1. 2.00. Architect has pleaded that the applicant

is T.A. to owner for Co-op Hsg Societv. wherein, required existing members are 1o be

accommodated in the now bldg, as per their area requirement, [leace, @ is not possible ¢
reduce the plinth dimension due to planning constraints, Also. the architedt has picadad tha

the plot under refzrence is in odd shape. Hence. i 1 not possible 10 provide adecuals anen

“ sites bl SERGLLS B (0 s '-',_!’.—-}‘x)

T TN O e TV e A5 TR IR 2 SRR e SRSt
_1;\'.{ “1' VO Yot oSy ‘sl.\: ;;g:fj,l;;';,a,;\.

,"_-'.p.”i{;‘x.?.‘; &8 P L P PR A8

5 ~

Iy specifie cases whore o closcly demongivable hardehin is coneed, the Commissioner

may for reasoss o be recorded i writing, by special permission permit any of the

lJ’

dimensions prescribed these Regulations to be modified, except vhose relating 1o floor space
indices unless otherwise permitted under these Regulations. provided that the relaxation wiil
not affect the heahth, safety, fire safety, structural safety and public safety of the inhabitants

of the building and the neighborhood.
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e browa the location plan at po c/‘gj i 15 ohgerved that v plot ander releresce
<y i A P e (e i e "?(’} P - e —--i ey - <y 5 i T o O R N TR =2y g - B e
Siavated ai L Unctilsn 0 L, 70 B Wi st f0an WIS SOl & WS Sates GF T

miot. fience, Thefe 18 ho feadl i e EROO0 NARL, Panwaios e siae, thare (5 eNIshing

bide comprising of stiit + 8 upper {ioors constructed on adjoning plot & towards Routh side
of plot, there is Municipal reservoir known as Pali Tl resorvoir, ,!' fence, there is no need of
joint apen space between plot under reference & nighoou rhood plot as tabulated below ;-
i} 13etails of proposed bidg :-
al Wing ‘A - ht. of bldg = 62.75 mtrs,

LY = 23.2‘5 ftrs. considering L.L.Y. = Length of wing "A” = 08.96 murs.

(68.96 — 40.00] x 10% = 2.89 mus. - L/V = 23.25 + 289 = 26,14 mirs. but. max,

20,00 s, as per Reg.2 l]aiDC“‘?}

TRALLT 4y = 5. e s e B P T
TFW = 13.95 anrs, Bt 6,00 s, as per OO0 NUEC a8 wentioned m Keg.29ik] of
RGN 85
e} YWing ‘B - Hu of bldg = 22,85 naes.
LV =701 nirs., say 7.00 s, W = A48/ ndes . sav 460 milrs
FO8 as poy Rog21{1] = 2285718 - 1270 = 1.52, but 450 mives. [min] < per
i — . : g 4 i

Rep 29, able 10 of B.CRST,
Hi, of exosting row house = 037 murs.

TV & 13W = 3.60 mitrs. for residontial user & 4.50 mivs. for shop user.

2] Details ol adjvining pivi -
[ij  Norshsice — Plot under reference abuts 13.70 mirs. wide exising road
Jir]  East side - existing bldg comprising of stilt + 8 upper Hoors
Ht. of bldg = 26.25 mtrs., L/V = 875 murs.,  D/W = 5.25 mirs,, say 6.00 mtrs.
[ii]  West side - Plot under reference abuts 13.70 mtrs. wide existing road

fivi  South side — Piot under reference abuts Municipal reservorr.

|

| mirs. | mirs.

Somh

==

| | Municipal reservoir |

i
!
i
#
L
l

North/West | -- - - - (Plot wr abuts

i £

! ; ‘- | wide exishing roads

98§ iNil p e . Sddeguaie 108

: prr:e?w.:.-:d.

e e Wi == B N—

From the above table. it is observed that architect has proposed adequate joint open

space between existing bidg and proposed bidg towards Last side. Tence. there is no need of

e

| Side of bldg f JOS reqd i JOS. prop in | Del [ Codef | Remarks i
i i I

- - - "Plot  wr abut?;

i | | existing 13.70 mirs. |

1017

G




1oL
neighbourhood N.O.C. for  propo 1 71 g;}mem There s Municipal reservoi
#4d existing road abutting (o piot under reference towards South. North & West sides. Hence.
thare is no need of neighbourhood NOC.,

b) Structural salefy ;

Owner has appoimed Structural Epgmeer having reoistraiion with M .C.GAT for the

supervision of RLC.Covork, win o has prepared the structural desiga for the g,:!:u;-ms.gd work by
faking wto consideration the setstme load (15, Code 1393 and redevard Ls, codes and factor
of safety. As por the Structural L:irﬂ latter at pg.. Ahe blde e oneinally designed for
comimon 1wo leved basement for wings *A & B - wing *A" comprising of stilt + 1% to 19%
upper floors & wi ing "B comprising of stilt + 1™ to 5 floors restdential bldg by considering

T.1.R. potential. Therefore. 1t appears that due consideration is given to the structural safetv
of the bldg and neighborhood by designing the bldg as per relevant L8.Code, The structural
safety certiticate for the completed work will be insisted before graﬁtiug occupation
certificate o the bidg,
<) Fire safety ;

Smce. the architect has proposed the residential bldg of ht 69.75 mirs for wing "A” &
22.85 mirs. for wing “A’, architect has submitted N.O.C. from C F.O. vide pgse.C' 25 . (/43
Architect has proposed reyuired open space of 6.00 mirs. [min}, C.F.O. NOC has been
alreadv issued lor the same. The maneuverability ol fire engmes on an average rescue

3

operation and fire ladders i the even of emergency will not be hampered as per the same.
Archittect has also proposed the staircase of adeyuate width and 2 Nos [min} of Iifts {or such
wing as per DU R 91, 'T'he refuge area 15 proposed on the part portion of 7™ & 14™ tioors
wing “AT

It appears fronn above that the fre safety factors are cousideied for the proposed

avelopment.
dy Healih:

Owrner has appointed the licensed pluniber for execution of drainage work as per by
law 4(c).

All the surrounding open spaces around the bldg are proposed to be paved and thus,
thete will not be water logging in the plot. Further. the bldg is proposed for residential user
and therefore. L'V of the persons living in the bldg under reference will not be practically
affected. All the joint open spaces of the bldg under reference and surrounding bldgs are

adeguate, henee hicalth of the occupunts of the bidy wud peighborhood will not be afftcied.




o

oLy ruul
The ph}i under reference is situated in developed infrastructure / locality. Hence. N2>

S W.D. & S.P. remarks will be insisted before C. C. & completion certificate for S.W.D. will
he insisted before occupation & Janata insurance Policy is already submitted by architect,
hence indemmity bond for damage. sick & accident is already submitted by C.A. to owner &
revalidation for the Janata Insurance Policy will be insisted upto B.C.C, submission.

Under the circumstances and-in view of architect’s representation for demonstrated
Gardship. if the justification is agresd. then Ch.ff_.( D.P) ' Dir(E.S, & P)/ MLC.s consideration

is requested to condone the deficient open space o the bldg to the tune of 43% for LY &

10,989 for LO.N. between wing "B & existing row honse under réference hv charging
premium as pei the p solicy under the provision of INC.I 6b).

The proposal usder rofermee i i order with vespect to car padhing and tenenint

2] Vo ailow basement srea move than by ice the plinth area & less than plot area

with basement top fush with ground level ! -
Architect has proposed two level common lower & upper basement for wings "A&E

leaving 1.30 mir, {nuin] in rear & - side of the plot. except South side he has pi ._ti‘_ffh 6.00
mirs. towards hw mitrs. {min] n front open space.
{11 Loswer basement is proposed for car parkng, D.G. room, separate meter room for
wings “A & B, electric sub-st ation, conirol panel room
{21  Upper basement is proposed tor car parking. 7.3, water tank, utilities & pumyp oo
Area of the lower & uppsr basement is proposed 10005.70 squmtrs,, which 18 more
thau twice plinih area of wings ‘A & I Lo 1748.38 squrs. but. less than plot area 1.8
. 1216320 sq.umirs. & area of entire hasement claimed free of F.8.1. Height of lower & upper

bascments is proposed 3.03 mtrs. without propo sing cross beam. Entire basement top I

aae, (miind as per D.CRIL

$ Tmrnd mn AruafAdE Cisd T i
pubitid Vel Hs e’t;{:ﬂ‘!.\i- & i':-_-“\::a—nii':'u L

proposed flush Wit

Architect has proposed /. A ms. widks single two wav romp trom ground to wnvar bazemestd

it which i alee contumed vom

far vehicle, tonshing 1o the compound wall towaras Norih
lower 10 Upser hascmenl & as.{ici: aic GO0 s, Wit 1 a1 :j,l\ 3 I'u’i’(’““*” (s H&JIHIU i0 (ho
compound wall towards Norih side as a 27 access 1 the upper basement from ground.
Architect has also proposed two car lifia a7 an access to the two level basement from ground.
Apchitect s also proposad 3 Nes. of common staircase & J Nos, of lifts in wing A &
single staircase and 2 Nos. of lifis in wing "B for pedestrian area of all staircase & lhiftg are
claimed free of F.8.1 N.O.C. from C.F.O. from services point of view, which are proposed n

ihe basainent may please be seen at pg.
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Architect has siated the lollowmig haraship vide pe

1% i rw fevel basament is proposed {o acoomuadate car parking required as per DLOR 91 ag
well as per demund of prospective buven due to which it is not pessible to reduce | ent area,
PN i ¢ i

iSinen

(4

-

ingneuverability of cars fu stllt, il 15 uot pussible  propose basament fop 45 pa DUCR.ST witlin
bide Hne.
3} To provide healthy cross ventilation m basemenis and to provide required ficor height for
ofher services proposed in basemienti. 1 is noi possible 1o reduce floor heighi of hasement.
4] Due to topography of plot, the separate ramps proposed iouching to compound wall. hence
there is no need of neighbourhood NOC & same compound wall will be demolished before granting
vecupation. F

As per the provisions of D.C.R., the tolal ne. of car parking required are 108 nos., architect
has proposed 190 no. of parking as per the details given below :

Proposed

{11  Lower Basement &0
{21 Upper Basement 43
{31 Flevated Parking T
141 Suit Parking 14
Total 190

TE dey Fite Pt g
Wl JIL 23Y Pt

siiuated m the posh eaiity of Mumbat e, Pal il and tie plot s on the top of the Pali Hill whers

the minimum requirement for fenement will be about 3 nos. parking. The total no. of 36 tenements

are proposed. Accordinglv. if architect’s confention is accepied. iotal 190 no. of parkings will be

allosved. He has stated that considering the visttor’s parking etc., he has proposed more parking

—

" and requested to allow the same. EE(T&C)’s NOC for the said parking arrangements ars yet to be

- submiticd,  Aschitee! M's.ARS Consultanis vide their representation to DIR(ES&P) at Pg. &/

informed that they have approached the EE(T&C) for NOC and the said NOC will be submitied
within 8 days and furiher requested to allow ihe same.
Architect has informed that he will submit 3 reaistered undertaking tor not misusing  the
basement area before approval of the plans.

In view of abhove ChEIBP] F BiefES& P MC.'s approval is requested for the
i i { . P I

follonwing puints -

=T o Y Gwitvis . R AT e s B
npanth arps. bal fess than plot area

v

al 1o allow two kvel basomem with grod mors than |

with hewht 3 05 mits, on each lavel free of WS L

o]

of To allow separate two way tamaps tomhing to compound wall svithin the plot

LA

To allow eacess heipht of sl with plineh level Bush with ground level -




Architect has proposed stilt in wings A & B with floor height 6,10 mirs. without

r‘
003 beam with plinth level ilush with ground level & area of the same is claimed free of

51

I.8.1. Architect has also proposed clevated covered parking with two scparate spaces, ong is
proposed in wing A 1owards North side & other i8 proposad ia side open space as shiowi in
X7 & °Y7 on plan at pe. "7(%‘_ dus to which theee two portions create covered parking on

oround level & the sald covered parking is proposcd with 6.10 anws. floor heighn without

proposing croas beam and area of same 18 clatmed free of FSLL
Architect has statad the following hardship in hie letter at po </1-3. o
af The excess height of stil is proposed fidin acsthetical point of view and to maintain
healthy cross vetz.{_i%:itieﬁ i st )
b} Due to planping constraints and as per requjrement of Structural Engineer. it 1s noi

=

possible to propose proposed floor level of stift €1.15 mtr. above ground level.

¢l Due to elevated parking proposed from 1™ floor onwards, 2 Nos. of covered parking

on ground level in side open space & to maintam unigue {loor level on 17 floor. hewght of

covered parking creates 6.10 s, AGL.

Repistered undertaking for not misusing the sult & covered parking 1 side open space
will be msisted betore C.C. & bve law 4]¢| mn effcct will be msisied bejore C.C. i agreed.

Tn view of above ChEMP] - DirfES& PI's approval is requested on the
{nllowing points -
i To aliow excess height of sult 1o £.10 mire, vethout cross beam free of F.6.1 with
olinth level flush with »J[Uhlnl leviel
i) Lo allow covered parkme 1 side open space wud height 6,14 ol withont cross
beam free of T8 L with phieth tovel thish with sround lovel as marked “X & Y7 on plan at
.1u— cVSS--77
4] To sliow covered elevaied pa

. 5 1 . 5 wl ! . . S kS
Architect has proposed covered elevated paricmg from 1% 1o 19" floors in wing *A” &

1* 1o 5" upper floor in wing ‘B’ with floor height 3.35 nitrs. without cross beam. Architect

has proposed covered elevated parking i two separate portions with 0.30 mitr. below from
related floor level so as to avoid misuse of the came. The Section through car lift will be
insisted..

One is proposed in wing “A” towards North side from 1% to 19" floors & the other is
proposed in common portion between wing * A" with 17 to 19" upper floors as marked *A" on
plan at pg . S77& wing ‘B with 1% 10 57 upper oors by I‘,;muy 6.00 mitvs, {rom compound

wail in s1de open space as marked I3 on plan at

.8 I Avchitect has proposed single car il in cide open spece as an acesss 1o each covered

pe gt area of the same i3 claimed frec of

o



parking in wings A & B from ground 152813‘&';115?@& two & area ot the car Hift 18
o med free of F.5.1. 1.0 mt. R.C.C. parapet wail ~ (lass above is proposed around the car
lift rooms.

Architect has siated the following hardship in his hardshup louer vide pg /-3 -
il The proposed bidg is one of ihe landmark bidgs in Bandra area and the same is designed as
per the international trend from inferior as well as exterior poiut of view.
il The parking demand is on higher side than preseribed in D.C.R.91. Due to proposed 1L.G. on
basement and doe to planning constraints, it is not possible 1o provide the same in basement or n
atitl,
{iti] To mainiain unique dloor kevel on cach 11dor, it is not possible o reduce floor haght & 1o
avoid misuse of elevated parking area, same is proposed 030 mir. helow related foor teved
vl Due to planning constraints, it is not possible to provide twa fifts on each coverad elevated

F

parking area,

CF.O. Lus also agioed for ihe satie covered clevaiod parkiug fion | Auimsiing & open
space point of view as per ther N.O.C. vide pg.

EE(T&CY's NOC for the said parking arrangements are yet to be cubmitied. Architect
Ms. ARS Consultanis vide their representation to DIR.(ES&FP) at Pg.“_/_“'_?’iu{mlnsd that they
have approached the EE(T&C) for NOC and the said NOC will be submitied within & days
and further requested to allow the same,

It is pertinent to note hers that as per the provisions of D.C.R. 36 (1) (), parking spaces in
hasement area on plot supporied by stilt or on upper floors covered and uncovered space in the plot
are permissible.  As mentioned carlier m S$r.No. 2 . Architect has proposed more parking
considering the locality and the requirement of the prospective purchasers of the flats and
requested io allow ihe same.

Registered undertaking for not misasing covered elevated parking will be insisted before C.C.

& owner | applivant of the proposal will be wsked to submit registered undeitaking belore C.C.,
stating fhie facis of e singic car B0 wifl be mfrmad (0 prospuciive buvers, ineorporaiiny e same

in their sale aurcement,

I view of above. CREIDPRL  IneillSé& P MCos saproval 18 regucsied on the
following pomis -
fil Te aliow covered clevated parking in wing * A7 from 17 1o 19 upper floors & wing ‘B’ from

1" to 5% gpper floor in side open space below 0.30 mtr. on related foor tevel with Hoor height 3.35
mirs. without cross bean fice of F.8.L, as explained in above report.

fiif To aliow single car fi in cach elevated parking area in side open space fiee of F.5.1 from
ground & 1% to 19" upper tloors in wing * A’ without insisting additional 2 Nos. car hifis by charging

premiuim.

.|°ry?
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54 fo aliow meter voom, UG, E"Eaiﬁi1 Z&&;ﬁ in upper_basement free of bSl

Architect has proposed the utihitics i e Meter Room. Underground Tank. Pump Koom

e
130
ay

216, on upper basement as shown on the plag at Pg.C' @3 As per the provisions ot D.U
(2) (1) (ii}. meietr TOOHL Uply  area 20.00 syt are allowed fiee of FSL The same can be
allowed.

As resards underground tank for fire fighting suction tank proposed in basement,
H.E."s NOC will be insisted.

In view of the above. CH.E.(D.P.yDIR.(ES&P)’s approval to allow proposed user in

hasement ts requested. .

6] To allow odd shape R.G. partly on basement :- ‘

Architect has - proposed 15% R.G. ie 225227 sqmirs. partlv  1931.94
gq.mirs, on basement & partly 320.33 sq.mitrs. on ground at the top of upper basement level
permanent open fo sky leaving 3.00 miss. rin. from bidg line in odd shape. Architect has
proposed swinming pool i the said R.G. as per Reg.23[ii] of D.C.R9T on ground portion
& arca of the same is claimad free of FSI Architeet has vlso proposed separate crreniac

snclosed. Stairease near switnming pool with feaving 3.00 s, O spase > ffom R.QGL at

- ope
aronnd the slaircase which is proposed 8 an acvess 10 upper basemend {rom grownd and area
41 - | PR M et T T
N The Same Stainted 50e O Paall
Architect has stated the hardship as elaborated below -
L}

i} Due to topographv of plot. it iz not possibie 1o provide the .G area on entire grotind
with unigue ground level

(iif Swimming pool i proposed as per demand of prospective buyer withia fimit of

DC.EII,

fitif ~ The plot under reference s in odd shape, henee, it is not possible to provide R.(r. area
in shape as por D.CROL
jiv]  Separate staircase is proposed as per the demand of service consuliant.

Regrstered undmmking for water prooting of R.(, arca on basement portion & N.O.C.
feona T1LE. for switming pool will be insisted before C.C.

I view of above. ChE DR/ Die . 8.& P.I - M.C. s approval is requested to allow
odd shape R.G. partly on basement by charging 5,50 - per squmtr. as per procedure & partly

O oL i\l 45 :H\.Iiill el above,

)
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To allow conunon _ staivcase, sepuarate staircase. lift, hifi lobby, pas

thereto / common passage, cut off passnge free of F.% 1. hy chareing premium !

Architect fitends to claim staircase, common as well as internal 1ift, lift lobby fice of
¥ 5.1 for the plans under reference. Fxemption to this from F.5.4L compitation is perntitted
as per Reg 33(2)C) of DICR, 91 with the special permission of the Muwucipal

Commisstoner & same is shown hateh ¢d grecn on plan at pg.C 981, The wehneet has also

7% =

== ke

claimed o common passage as shown hatched orange free of I'SI & cut off

Haimed free of E.8.1, as shown hatehod black on plan at pg oo as  por  Reg 25214 of

D.C.RI1L.
al [0 allow common staircase, lifi, lift lobby, passage thereto, common passage & cul

off passage, area on habitable floors free of F.2.1. by charging premivm in wings "A & 5.

bl To allow fire escape staircase, comimon passage, cut off passage arca frec of .81 on
all habitable & non-habitable floors as marked wash green on plan at pg. ‘/537 in wing ‘A’
without charging premium.

cf To allow separate staitcase area fiee of F.8.L from ground to upper basement as
marked wash orange on plan at pg.&/$9-77 by charging premiuimi.

dj To allow staircase. lift, lift lobby area free of F.8.I. in stilt & basement of wings “A &
B without charging premium as showa latched black on plan at py..5/S9-77

¢} To aliow lii iree of F.5.1. in lower & upper basement as marked wash blue on plan al

pgfel; - by charging prenuum,

fi To allow arsa of clevatad wate tanh & nou-habitable 4iea br;lu}'x walcl Tubk ul s ihes
A& B ree of F.ou. sithout Charging prontiung

al T allow area of stairoase fram tonmeost floor 1o orrans free of FS.1 wings "\ & B’
without chargiiog pieiiu.

i T aliow [ machme room above 1errace {loor free of F.8.1. wings "A & B without

charging premium.

el To allow 2 Nos. of car lifts free of F.8.I on all habitable & non-habitable floors

withoul charging premiuni.

3] To allow elevation features -

As per Reg.30[e] of D.C.RI1, a chajja, cornice, weather shade, sun breaker & other
ornamental projections projecting not more than 1.20 mirs. from the face of the bldg. No
chajja. cornice. weather shade. sun breaker over a balcony or gallery face with level
difference of 0,30 mir, in relation to the floor level. However, an 7 ot ornamental projection

over 3 balconv or gatlery may be allowed to project upto 0.75 mtr.




a ~f .
,.._ chitect has proposed
4 ‘ - ¥ ¥= . i i 13 §| S s T 3
\af Planters are proposed having width 1.20m8 ber bida. line & 073 mi Sevond
g . I T L P e AT ‘ T .
badcony e Bl Asdit & Vetilaton in Wi 2 A feamisl o 19 e LL0is (0 aids casgt

andl west side.

In Wing B. from 1% 10 3" upper floors towards north & south as also on west side as
indicated "X on the plan at Pg.C S59-77.

All the planters are proposed 0.30 mt. below the clevated floor level as shown in
Section _"7f7ﬁ7__ onplanat Pg. /77
b] R.C.C. bands are proposed bey ond the planters all along the periphery of the bldg, as
shown on the plan at Pe.(/ 7; keeping void inbetween planters and R.C.C. band varying
from G.79 mt. to 2.64 mt,

In '&Viz‘lg B, the additional R.C.C. band projection bevond planters with 1.2 mt. width
to 2.44 mt. in width with void inbetween planters or dead walls as shown on ihe plan from
assthetic point of vie

fd'l

. | R
Siidid U{ LR/ iy, le L) vy H ¥ii 1&;\-1 ul‘i

£ P, o i e b e : S e cs®
ef Phe ducks ara proposed 10 toilet with a s Vie

Keepmg the void between torlel snd se Tvive siab lor mamicnance purpose, Hevond the slab,

e void is proposed inbotweon .00 bands as shoven on the plan as indicated “3" a1 Po.

¥ 5 o ;. B ey Sl <5 11 LB 3 3 . X FA =y acey - JEY XatE ul R
\: 2 s, LE CATERCY 2T AL i el el AT o SL0 i LU 10T, R 0. 02 s, a1
2 i L3 T H iy S wryad radeet leonsnen Foao. = ([ R0
a 11\‘!1._,‘:‘1* of 5,49 mt. above (5.}, and les WIIE i tha 1.3 mi. from plot voineary,  1he

details of the sama are shown in Soction "A” at Po. “7{ &9-77.

.L‘

s per the policy circular ender No.cwe/1o78/ ppcs e N did. 1slicley,
R.C.C. band are allowed within the bldg, line with the projection. However, 1n this case. the

R.C.C. bands are proposed aiong the bidg. line as shown on the plan from the aesthetic

L. bands are propose d to give unique look to the proposed bldg. and to avoid offset of
the bldg. in elevation as the bida is simated in high profile locality.  During the discussion.
fre tias stated that hie wit subiuit a certificate from registered Structatal Engies

CH.B(DF YIDIR(ES&PY s approval 1s therefore requesied 1o aliow the elevation

foatnges as pronosed.

I view of above, Ch PR DirjES & P P MG s apmonal s requested i

il

todtowimgr powngs:
2]
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basetent top flusl with eround level,




1787

- To aliow excess height of stilt with plinth flush with ground level fer /ﬁ@?,
.

<& To allow covered elevated parking with single car 1ift by charging premium.

3} To allow clectric sub-staticn. control panct room, wmeter room, UG, tank, vtifity room,

pmp rootn free of 15,1

6 1o atiow odd shapa B.G. partly on basement

7] I'o allon D00 & Lt slaiesase, T HA fohby, passa t’ls.r\,tn cat off
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MUNICIPAL CORPORATIONOF GREATER MUMBAI

~o. cwnsywsaos b NOV 2008

To

. =x. Engineer Bldg. Proposal (WS,
Mr. Viasnt Thakue H and K — Wards,
M/s. Gajjar & Associates Municipal Office, R, K. !’a‘.kar M:rg
Consultants Pvt. Ltd., asndra (West), Mumbai-400 0B
42, Bazar Gate Street, .
7/8, 1* floor,
CR¥.,

MUMBALI - 400 001

SUB : Proposed bidg. on plot bearing CTS No.1381,
1382/C, 1378/A & 1629A/1-10 at Batcs Hill, Pali
Hill road, Bandra [West].

Six,
With reference to above, this is to inform you that }nur above said development

proposal is scrutinized & it is found that the P.R.Card stating arca of the plot in words is not

submitted by you.
VYou are therefore requested to submit the fresh P.R.Card stating area of the, plot in

words immediately to this office.

Lo

WMW

Y

C4D:Misc\Z157TMISCLTR. . doc
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to the n/owizion af Urbhan Land

;r?"-JnMPP-imm-m.mnmm. A B mmﬂm? .
/.~ MUNICIPAL CORPORATION OF GREATER MUMBAI “40§ .
: FORM ‘A’ -~ el

No. CI/2| 57iusnfwsm1 I/AKOl B, Enginenr
COMMENCEMENT CERTIFICATE M and K .

‘II:,_.,.
”'HI(;' i

.....................

With reference to your application No, &%

dated &+2.2.C¢ for Development
Permissionand grant of Commencement Certific

ate under Section 44 & 69 of the Maharashtra Regional
and Town Planning Act 1966, 1o carry out development and building permission under Section 346 of the
Mumbai Municipal Corporation Act 1888 to erect a buildi

179 1

UBp
MAHARASHTRA REGIONAL AND TOWN PLANNING ACT, 1966 \

Bldg, '"P“‘W-'-’
............. TR2 JUN 2006 Benden wer, kb o

g,
To the development work OIP'W'P'?’Q-NLOldg(TI‘ S No.2k1,1252)) Jien .

~ at premises at StmctPﬂ.L{h\M\lllagc ...plot
No...... erssnenseSituated at REpOtNRA (0. ... Ward... 103

e Situated al BEONCTYRANYO L Ward L NS %
The Commencement Certificate/Building Permit is granted on the followin g conditions :--

1. Theland vacated in consequence of the endorsement of the setback line/road widening line shall
form part of the public street.

2. That no new building or part there of shall be occupied or allowed to be occupied or used or
permitted to be used by any person until occupancy permission has been granted. ‘

3. The Commencement Certificate/Development

permission shall remain valid for one year
. . . ' 1
commencing from the date of its issue,

4. This permission does not entitle you to develop land which does not vest in you.

5. This Commencement Certificatc is renewable every year but such extended period shall be in no
case exceed three years provided further that such lapse shall not bar any subseequent application for fresh

permission under section 44 of the Maharashtra Regional & Town Planning Act, 1966.
6.

carried out or the use thereof is not in accordance with the sanctioned plans,
(b) Any of the conditions subject to which the same is granted or any of the restrictions imposed
by the Municipal Commissioner for Greater Mumbai is contravened or not complied with.
(c) The Municipal Commissioner of Greater Mumbai is satisfied that the same is obtained by the
applicant through fraud or misrepresentation and the applicant and cvery person deriving title

through or under him in such an event shall be deemed to have carried out the development

work in contravention of Section 42 of 45 of the Maharashtra Regional and Town Planning
i Act, 1966. '

7. The conditions of this certificate shall be binding not only on the applicant but on his he
executors, assignees, administrators and successors and every person deriving title throu
The Municipal Commissioner has appointed Shrls\“q\‘\‘e..
.......................... Eﬂﬁk‘:’?ﬂ..#}ﬁ%ﬁamEngincerto exercise his

Authority under Section 45 of the said Aéz ‘l JU N 20

irs,

Senans

This CCis validupto.............. .
. ent Certificate is _ |
- g dr For and on behalf of Local Authority
for carrying out the work up '3

W The Municipal Corpe mn'u[r of Greater Mumbai |
| Iscwont @ pav apprive |

U, gleC
) Jan J F2y-2-2¢06 Enecu hy Assistemi-ting. uihh‘nggl‘n!pnm!s

. (Westepn Subs.) ‘H & K’ *K/East & EWards’!
M!" ANT i
_ STy

; ST/ W CBR ' . - - drpe—
L il e ] = MUN, PORATION OF GREATER MUMBAI * . .
e . y

T ——

This Certificate is liable to be revoked by the Municipal Commissioner for Greater Murmbai if :—-
(@) The Development work in respect of which permission is granted under this certificate is not )

ghorunderhim. |

powers and functions of the Planning *

-~
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; SPEED POST
No 238017441
Ministry of gy *SMment of India
Onment, Forests and Climate Change
{LA. Dvision)
Indira Paryavaran Bhavan
Jor Bagh Road. Aligany
New Deilhi-110 003
Subj : : Date: 15" November, 2017
etc. . ,.;'“’ of MoEF&CC Notification $.0. (E) 695 dated 04.04.2011
Th&s has reference o the

ity of Notficas fepresentations received in the Ministry on
mentioned subject wn 80 (E) 695 dated 04042011 regarding the above

‘ : is directed to say that the Ministry has made
Riothe SO 15,33(5)%14"’%;’.?%“%%@0"
)W‘hﬁm’.mﬂmmmmamtyufmﬂmm
A=) dated 4™ April, 2011 vide its OM No. 22-35/2017-1AJll dated 7" July,

 Same are enclosed for your reference
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